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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 21 2 OF 2024

RAJENDRA TIWARI
VERSUS

UNION OF INDIA AND OTHERS
SYNOPSIS

That Old Khasra No's 4, 6, 27 as per Van Bandobast Plan
Vankhad Amer 54 Village Kachrawala alias Chokaliyawas
were recorded in the name of forest department as
reserved forest land of Vankhand Amer-54 and land of said
Khasra No's was notified to be reserved forest land by
virtue of notification dated 21/11/1961 and thus said land is
reserved forest land of Vankhand Amer-54.

That Applicant had obtained the Milan Khestraphal of
concerned revenue record and as per the same Khasra
No's 4, 6 and 27 got replaced by New Khasra No's 9, 10,
68, 190 respectively however Khasra No. 4 came to be
divided in two parts and New Khasra No's are 10 and 68 at
Village Kachrawala.

That Khasra No.9 is still recorded in the name of the forest
department in revenue records, however when it comes to
other Khasra No's the story is on another footing. It is
submitted the Khasra No's 10, 68 (Old Khasra No.4) are
recorded in the name of some private persons and vaguely
and illegally rights have been given to them upon reserved
forest land of Old Khara No.4 of Village Kachrawala and at
present Khasra No. 10, 68 (Old Khasra No.4) of Village
Kachrawala is part of Lohagarh Fort and Resort. It is also
submitted that Khasra No. 190 (Old Khasra No.27) is
presently recorded in the name of Jaipur Development
Authority and it is a dilemma as to under what
circumstances the reserved forest land of Old Khasra No.27
at Village Kachrawala was given to Jaipur Development
Authority in form of New Khasra No. 190 at Village
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vi.

Kachrawala. It is submitted that Section 2 of the Forest
Conservation Act, 1980 is very clear upon this aspect which
says that forest land cannot be diverted for non-forest
purposes and it clearly bars the accrual of rights in any way
for the purpose of maintaining the actual nature of forest
land and in order to prevent the forest land from any kind of
diversion for non-forest purposes and acquisition of forest
land by JDA without any authority of Central Government is
clearly in derogation with Section 2 of Forest Conservation
Act, 1980.

That land situated in Khasra No's 176, 177, 185, 186, 187,
188, 189, 190, 191, 192, 193, 194, 195, 196, 197, 198, 199,
200, 205, 196/672, 189/659, 188/660, 188/643, 187/643,
187/661, 187/642, 186/668 at Village Kachrawala Tehsil
Amer District Jaipur is revenue land however said land is
integral part of Eco Sensitive Zone of Nahargarh Wildlife
Sanctuary and no permissions has been obtained from
monitoring committee of Eco Sensitive Zone of Nahargarh
Wildlife Sanctuary for performance of commercial activities
within the periphery of Eco Sensitive Zone and also said
commercial establishment is being operated without
obtainment of wildlife clearance from National Wildlife
Board.

That Applicant had also got google super-impose of
Lohagarh Fort and Resort and same would show that
Lohagarh Fort and Resort is large scale commercial
establishment having bucca construction in form of Rooms,
Banquet Halls, swimming pool and other facilities for
commercial activities.

That Applicant had issued a legal notice on 27/04/2024
through his counsel to the respondents and raised the
grievances qua violation of environmental norms. It is
submitted that Major Portion of Lohagarh Fort and Resort is
situated upon reserved forest land of Vankhand Amer-54
and rest of the area falls within the Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary and same is being operated

/
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without there being any authority from National Wildlife
Board, Forest Department, Rajasthan State Pollution
Control Board and Central Ground Water Authority.

vii.  That Applicant had submitted a detailed representation to
officials of State Government and Central Government on
03/06/2024 and submitted that private respondent is
operating a commercial establishment in the name of
Lohagarh Fort and Resort without any authority.

vii. That ultimately applicant had submitted a reminder to the
respondents on 24/06/2024 in furtherance of earlier
complaint dated 03/06/2024 and subsequently also served
upon two reminders on 25/07/2024 and 23/08/2024
respectively and time and again prayed for strict action
against the culprits but no action has been taken so far in
present matter.

ix.  Hence this Original Application.
\ g BT
COUNSEL FOR THE APPLICANT




* BEFORE THE HON'BLE NATIONAL GREEN

TRIBUNAL CENTRAL ZONAL BENCH BHOPAL

(M.P.)

ORIGINAL APPLICATION NO. 212 OF 2024
RAJENDRA TIWARI

VERSUS

UNION OF INDIA AND OTHERS
CHRONOLOGICAL EVENTS

S.No.| DATES

EVENTS

1 103/06/2024

That Applicant had submitted detailed
representation regarding illegal operation
of Lohagarh Fort, Spa and Destination
Wedding resort upon reserved forest land
and also within Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary but no
action was taken.

2 | 24/06/2024

That Applicant had submitted first
reminder to respondents and prayed for
strict action in view of complaint dated
03/06/2024 but no heed was given.

3 |25/07/2024

That Applicant had submitted second
reminder to respondents and again
prayed for strict action in view of his

earlier complaint but situation remained
same.

4 123/08/2024

That applicant had submitted third and
last reminder to respondents and time
and again prayed for strict action but
nothing has been done so far.

.5 31)08)1-'*]

Despite of making several
correspondence with the government
authorities no action has been taken
so far, Hence being aggrieved with the

inaction of respondents this original
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application is being preferred by him
without any delay.

Place: Bhopal \%J"“—f{'ounsel for Applicant — o L;\U

Dated: iy ' c® I'J—H (Krishan Sharma/ Vaibhav Pancholy) Advocates ™
Add- Chamber No. 178, Old Bldg., Rajasthan High
Court, Bench Jaipur at Jaipur (Raj)

E-mail: advocatekrishana@gmail.com
Mob.- 9982765049




BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL ZONAL BENCH AT BHOPAL (M.P.)
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with sections 14, 15, 16 & 17 of the
National Green Tribunal Act, 2010]

ORIGINAL APPLICATION NO. 21 2 OF 2024

Between:

Rajendra Tiwari son of Shri Shambhu Dayal Tiwari, aged
about 45 years, resident of 100 Tiwari Bhawan Gurjar Ghati
Amer Road Jaipur, (Rajasthan). (Mobile No. 9214886314)

(Email-tiwarirajendra391 10@gmail.com)
...APPLICANT

VERSUS

1. Union of India through the Secretary, Ministry of
Environment, Forest and Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-

110003 (email-secy-moef@nic.in).

2. Chairman, National Wildlife Board, Indira Paryavaran
Bhawan Jor Bagh Road, New Delhi, 110003 (email-secy-
moef@nic.in).

3. Member Secretary, Rajasthan State Wildlife Board,

| Aravali Bhawan Jhalana Doongri, Jaipur-302004
(secy.rswb@raj.gov.in).

4. State of Rajasthan through the Additional Chief Secretary of
Forests and Wildlife, Government of Rajasthan, Govt.
Secretariat, Jaipur-302005 (Rajasthan). (Email-

nihalchand goel@yahoo.com)
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5. The Collector, District Jaipur-302016 (Rajasthan). (Email-
‘dm-jaip-ri@nic.in)

6. Principal Chief Conservator of Forests, Government of

Rajasthan, AranyaBhawan, Jhalana Institutional Area,
JhalanaDoongri, Jaipur-302004 (Rajasthan). (Email-
pccf.raj.forest@rajasthan.gov.in).

I. Deputy Conservator of Forests, Wildlife, Zoo Jaipur,

Ramniwas Bagh, Jaipur-302004(Rajasthan). (Email-

dcfwl.zoo.forest@rajasthan.gov.in)
. Deputy Conservator of Forests, Jaipur, Grass Farm Nursery
Campus Haldighati Marg, Khatipura, Jaipur- 302006

(Rajasthan). (Email- dcffarm.forest@rajasthan.gov.in).

. Principal Secretary, Department of Tourism, Government

" of Rajasthan, Govt. Secretariat, Jaipur (Rajasthan). 302005
(cotraj@gmail.com).

10. Assistant Engineer, E-4 Jaipur Vidhyut Vitran Nigam

Amer, Jaipur, 302002. ( Email- aenedjcc@jvvnl.org).

11. Member Secretary, Rajasthan State pollution control
Board, JhalanaDoongri,Jaipur-302002 (Rajasthan). (Email
-acp.rpcp@rajasthan.gov.in).

12. Chief Fire Control Officer, Jaipur Nagar Nigam Heritage,

Banipark, Jaipur- 302016 (Email-Chieffireoffi@gmail.com).

13. Jaipur Development Authority through its Commissioner Ram

kishor vyas bhawan,indra circle , jawahar lal Nehru Marg,

Rambagh, jaipur, Rajasthan 302004.(ida@rajasthan.gov.in)

ol
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14. Regional Director (Western Region Jaipur), Central

Ground Water Board, 6-A, Jhalna Doongri, Jaipur - 302004

(Rajasthan) (Email- rdwr-cgwb@nic.in).

15. Authorized Signatory, Lohagarh Fort and Resort & Spa-

Destination Wedding Resort NH-8 Kachrawala, Kukas,
Rajasthan- 302028 (resortlohagarh@gmail.com).

...RESPONDENTS

MOST RESPECTFULLY SHOWETH:

1.

The address of the Applicant is as given above for the
service of notices of this application and that of his
representative. It is submitted that the applicant is a social
worker and environmentalist and local resident of Jaipur
City (Rajasthan) near the vicinity of Nahargarh Sanctuary
Area and he is a wildlife lover and environmentalist who is
working for save and protect the wildlife animals as well as

environment.

The addresses of the Respondents are as given for

services of notices of the application.

The applicant above-named begs to submit the
Memorandum of Application against illegal operation of
Lohagarh Fort and Resort & Spa-Destination Wedding
Resort upon reserved. forest land situated in Khasra No's 9,
10, 68 and 190 of Village Kachrawala Tehsil Amer District
Jaipur and Other Khasra No's. 176, 177, 185, 186, 187,

188, 189, 190, 191, 192, 193, 194, 195, 196, 197, 198, 199,

"319 B.\‘. (\ A
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200, 205, 196/672, 1._89!659. 188/660, 188/643, 187/643,
187/661, 187/642, 186/668 at Village Kachrawala Tehsil
Amer District Jaipur of said resort are falling within the
boundaries of Eco Sensitive of Zone of Nahargarh Wildlife
Sanctuary and said resort is being operated without there
being authority from National Wildlife Board, Forest
Department, Rajasthan State Pollution Control Board
under Air (Prevention and Control of Pollution) Act, 1981
and Water (F'reventior; and Control of Pollution) Act, 1974,
Monitoring Committee of Eco Sensitive Zone and also the
operators of this Lohagarh Fort and Resort are not in
possession of any authority from Central Ground Water
Authority for extraction of ground water for commercial
purposes in view of Mandatory guidelines of this Hon'ble
Tribunal in catena of-Judgments and extraction of ground
water without obtainment of requisite permissions is against
the mandatory provisions of Environment Protection Act,
1986. Applicant had served a legal notice upon the
respondents raising the grievance of illegal operation of
Lohagarh Fort and Resort on 27/04/2024 through registered
post but even after service nothing has been done on the
part of respondents and subsequently applicant had moved
a detailed complaint' in the offices of respondents on
03/06/2024 through registered post but even after receipt of
the same nothing has been on the part of respondents so
far and ultimately applicant had issued a reminders on

24/06/2024, 25/07/2024 and 23/08/2024 to respondents

SN <
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and prayed for strict action against the culprits but same
has gone in vain, hence being aggrieved with inaction on
part of Respondents, Applicant is preferring this Original

Application on the basis of facts and grounds as under: -

FACTS IN BRIEF WITH GROUNDS:

That Government of Rajasthan had issued an order under
Section 20 of Rajastﬁan Forest Act, 1953 on 21/11/1961
and acquired the land of Nahargarh Village and Other
Villages to be the Reserve Forest with effect from
15/01/1962. It is submitted that as per above order Total
30004.607 Acre land was acquired in order to declare the
same as reserve forest and after acquisition of total land,
same came to be declared reserve forest with effect from
15/01/1962 and It is submitted that land was acquired from
the Villages Amer, Manpur Sadva, Vijaymahal, Nahargarh,
Bassi  Sitarampura, Kishanbagh, Beed Papad,
Mahapura/Kukar Kheda, Mayla Bagh, Beed Jaisala,
Jaisala, Akeda, Sisiyawas, Bad Gaon, Khairwadi,
Kishangarh, Udaipura, Laxmi Narayanpura, Bhadana,
Chak-maanpura, Shivdaspura, Daulatpura, Bagwada,
Seengwana, Kachrawala, Chaapradi, Jaitpura, Achrol,
Barni/Varni, Labana, éunawata, Dhand, Harwar, Khuraad,
Chimanpura, Kukas, Nestiwas and Beed Kaleda and All
these villages jointly designated as Vankhand Amer (Forest

Block Amer) 54. The Photocopy of the order dated

h‘\i\ o
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21/11/1961 is enclosed herewith and marked as Annexure-
A,

That Government of Rajasthan had further issued a
notification No.F-11(39) Rajasthan 8/80 on 22/09/1980
under Section 18 of Wildlife Protection Act, 1972 by which
the reserve forest declared by Order dated 21/11/1961, has
further declared to be Nahargarh Wildlife Sanctuary. It is
submitted that at the time of issuance of notification dated
22/09/1980 the Boundaries of Sanctuary got decided. The
Photocopy of the Order dated 22/09/1980 is annexed

herewith and marked as Annexure-A/2.

3) That Govt. of India has also issued a gazette notification on

08/03/2019 by which the Eco- Sensitive Zone of Nahargarh
Wildlife Sanctuary gc;t declared. It is also submitted that
Eco- Senstive Zone shall be from 0-13 Kms. around the
Sanctuary Boundaires of Nahargarh Wildlife Sanctuary. It is
also submitted that by the way of notification dated
08/03/2019, some essential activities for local residents
were allowed and rest of the commercial activities were
prohibited. It is submitted that the bare perusal of the
notification dated 08/03/2019 goes to reveal that there are
three classes of activiﬁes mentioned therein, the A Clause
is about Prohibited Activities, B Clause is about Regulated
Activities and C Clause is about Promoted Activities. The
Photocopies of the Notification dated 08/03/2019,
14/09/2006 and 19/12/2022 are annexed herewith and

marked as Annexure-A/3 Collectively.
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4) That Old Khasra No's 4, 6, 27 as per Van Bandobast Plan
Vankhad Amer 54 Village Kachrawala alias Chokaliyawas
were recorded in the name of forest department as
reserved forest land of Vankhand Amer-54 and land of said
Khasra No's was notified to be reserved forest land by
virtue of notification dated 21/11/1961 and thus said land is
reserved forest land of Vankhand Amer-54. The Photocopy
of Van Bandobast Plan Vankhand Amer 54 is annexed
herewith and marked as Annexure-A/4.

'5) That Applicant had obtained the Milan Khestraphal of
concerned revenue record and as per the same Khasra
No's 4, 6 and 27 got replaced by New Khasra No's 9, 10,
68, 190 respectively'however Khasra No. 4 came to be
divided in two parts and New Khasra No's are 10 and 68 at
Village Kachrawala. The Photocopy of Milan Khestraphal is
annexed herewith and marked as Annexure-A/5.

+6) That Khasra No.9 is still recorded in the name of the forest
department in revenue records, however when it comes to
other Khasra No's the story is on another footing. It is
submitted the Khasra No's 10, 68 (Old Khasra No.4) are
recorded in the name bf some private persons and vaguely
and illegally rights have been given to them upon reserved
forest land of Old Khara No.4 of Village Kachrawala and at
present Khasra No. 10, 68 (Old Khasra No.4) of Village
Kachrawala is part of Lohagarh Fort and Resort. It is also
submitted that Khasra No. 190 (Old Khasra No.27) is

presently recorded in the name of Jaipur Development

™ -
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Authority and it is a dilemma as to under what
circumstances the reserved forest land of Old Khasra No.27
at Village Kachrawala was given to Jaipur Development
Authority in form of New Khasra No. 190 at Village
Kachrawala. It is suﬁlmitted that Section 2 of the Forest
Conservation Act, 1980 is very clear upon this aspect which
says that forest land cannot be diverted for non-forest
purposes and it clearly bars the accrual of rights in any way
for the purpose of maintaining the actual nature of forest
land and in order to prevent the forest land from any kind of
diversion for non-forest purposes and acquisition of forest
land by JDA without any authority of Central Government is
clearly in derogation v\;‘ith Section 2 of Forest Conservation
Act, 1980 and Judgment of Hon'ble Apex Court in case of
T.N. Godavarman dated 12.12.1996. The Photocopies of
concerned revenue record is annexed herewith and marked
as Annexure-A/6 Collectively.

7) That land situated in Khasra No's 176, 177, 185, 186, 187,
188, 189, 190, 191, 192, 193, 194, 195, 196, 197, 198, 199,
200, 205, 196/672, 189/659, 188/660, 188/643, 187/643,
187/661, 187/642, 186/668 at Village Kachrawala Tehsil
Amer District Jaipur is revenue land however said land is
integral part of Eco Sensitive Zone of Nahargarh Wildlife
Sanctuary and no permissions has been obtained from
monitoring committee of Eco Sensitive Zone of Nahargarh
Wildlife Sanctuary for performance of commercial activities

within the periphery of Eco Sensitive Zone and also said
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commercial establishment is being operated without
obtainment of wildlife clearance from National Wildlife
Board. The Photocopies of relevant Jamabandis are
annexed herewith and marked as Annexure-A/7
Collectively. |

8) That Applicant had also got google super-impose of
Lohagarh Fort and Resort and same would show that
Lohagarh Fort and Resort is large scale commercial
establishment having pucca construction in form of Rooms,
Banquet Halls, swimming pool and other facilities for
commercial activities. It is submitted that most of the
construction has been made upon reserved forest land of
Vankhand Amer 54 situated in New Khasra No.9, 190, 68
and10 of Village Kachrawala and same was made without
obtainment of any authority from Central Government which
is gross violation of Section 2 of Forest Conservation Act
1980 and Section 2 of Forest Conservation Act, 1980 would
make it clear that reserved forest land cannot be diverted
for non-forest purposes and further its de-reservation is also
barred under Section 2 of Forest Conservation Act, 1980
and since the reserved forest land has been recorded in the
name of JDA without there being any authority, the same
will tantamount to indirect de-reservation of reserved forest
land of Vankhand Amer-54, which is clear cut violation of
Section 2 of Forest Conservation Act, 1980. The
Photocopy of Google-super-impose is annexed herewith

and marked as Annexure-A/8.
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9) That Applicant had issued a legal notice on 27/04/2024
through his counsel to the respondents and raised the
grievances qua violation of environmental norms. It is
submitted that Major Portion of Lohagarh Fort and Resort is
situated upon reserved forest land of Vankhand Amer-54
and rest of the area falls within the Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary and same is being operated
without there being any authority from National Wildlife
Board, Forest Department, Rajasthan State Pollution
Control Board and Central Ground Water Authority. It is
submitted that operathnrs of Lohagarh Fort and Resorts do
not have any authority from National Wildlife Board and
Central Government for construction of permanent nature of
structures and operation of commercial activities upon
reserved forest land and within the periphery of Eco
Sensitive Zone and not only this they have not obtained any
Consent to Establish and Consent to Operate under the
provisions of Water Act, 1974 and Air Act 1981 and it is also
stated that operators of Lohagarh Fort had established the
as many as 10 borewells and by the way of these borewells
extracting the ground water for their commercial needs
including use of the same in swimming pool and they are
not in possession of any authority or no objection from
Central Ground Water Authority. It is further submitted that
operators of Lohagarh Fort give the premises on very high
rent to organizers of marriage parties, birthday parties,

cocktail parties and many other programs and these

0y o
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functions are allowed to be continued even in the midnight
without there being any hindrance and the impact of these
functions is adverse lipon environment and wildlife as huge
speakers, lights, high volume crackers are used in
impugned commercial establishment during performance of
commercial  activities and impugned commercial
establishment is surrounded by dense forest and reserved
forest land of Vankhand Amer-54 and more importantly the
major commercial activities are being performed upon
reserved forest land of Vankhand Amer 54 and thus
reserved forest Iand' is being diverted for non-forest
purposes without authority of Central Government and
National Wildlife Board and by the way of legal notice
applicant had prayed for strict action against the culprits but
even after service of the legal notice no action has been
taken so far in present matter. The Photocopy of Legal
Notice dated 27/04/2024 is annexed herewith and marked
as Annexure-A/9,

10) That Applicant had submitted a detailed representation to
officials of State Government and Central Government on
03/06/2024 and submitted that private respondent is
operating a commercial establishment in the name of
Lohagarh Fort and Resort without any authority and major
portion of said establishment is upon reserved forest land of
Vankhand Amer-54 and remaining part of impugned
commercial establishment is situated in Eco Sensitive Zone

of Nahargarh Wildlife Sanctuary and applicant had stated in

| '&ha\q ’\Z
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detail about commercial activities and extraction of ground
water without there Being any authority and prayed for
stoppage of all these activities with immediate effect. The
Photocopy of Complaint dated 03/06/2024 is annexed

herewith and marked as Annexure-A/10.

*11) That ultimately applicant had submitted a reminder to the

respondents on 24/06/2024 in furtherance of earlier
complaint dated 03/06/2024 and subsequently also served
upon two reminders on 25/07/2024 and 23/08/2024
respectively and time'and again prayed for strict action
against the culprits but no action has been taken so far in
present matter. The Photocopies of relevant reminders are
annexed herewith and marked as Annexure-A/11

Collectively.

12) That JVVNL had issued electricity connection to private

respondent without making any correspondence with forest
department since the matter relates to reserved forest land
and eco sensitive zone and as such giving electricity
connection for performance of non-forest activities is highly

illegal and derogatory to the strict forest laws.

13) That Tourism department and Jaipur Nagar Nigam had also

14)

issued the permissions without making a word with the
forest department anq thus they are promoting the non-
forest activities upon reserved forest land and eco sensitive
zone.

That the humble applicant craves leave of this Hon'ble

Tribunal to raise additional facts and grounds, alter and

fﬁm oL
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modified the same. after filing the present Original
Application with prior permission to the Hon'ble Tribunal.
LIMITATION:-

15) That Applicant had submitted detailed complaint to
respondents on 03/06/2024 and thereafter submitted 3
reminders to respondents on 24/06/2024, 25/07/2024 and
23/08/2024 respectively but no action has been taken so far
in order to get the illegal activities stopped, thus there is no
delay in filling this original application and the cause of
action is continuous in nature, as such the present original
application is well within the limitation.

16) That the required demand draft of Rs.1000/- bearing

No. is enclosed with the application.

PRAYER
It is, most respectfully prayed that this Original Application
may kindly be allowed and the Hon'ble Tribunal may be pleased

to pass following directions and orders:-

(i) By an appropriate order or direction, the Hon'ble
Tribunal may kindly be pleased to issue the appropriate directions
to respondents as to stoppage of illegal and non-forest activities
which are being operated in Lohagarh Fort and Resort & Spa-
Destination Wedding Resort with an immediate effect.

(i) ~ This Hon'ble Tribunal is further pleased to demolish
the illegal construction already raised upon reserved forest land
and within Eco Sensitive Zone of Nahargarh Wildlife Sanctuary in
absence of requisite permissions with immediate effect, which is
in violation of Forest Conservation Act, 1980 and guidelines of
Central Government and also Notification of Eco Sensitive Zone.

) M{p}»i\ £
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(i) Respondents be further directed not to raise any
further construction during the pendency of this original
application.

(iv) Respondents be also directed to act upon in order to
record the reserved forest land in the name of forest department
in* revenue record, which is lying with JDA and some private
persons and being used by private respondent and after that
same may be restored to its original nature and appropriate
arrangements be made in order to prevent its diversion for non-
forest purposes. '

(v) Forest officials be directed to initiate appropriate
criminal proceedings against private respondent and erring
officers of State Government for their wrong deeds which are
contrary to strict forest laws.

(vi) Department of Tourism, Jaipur Nagar Nigam and
JWNL be directed to withdraw their permissions with immediate
effect including disconnection of electricity connection.

(vii) Central Ground Water Authority be directed to take
strict and appropriate action against private respondent including
imposition of heavy environmental compensation.

(viii) Jaipur Development Authority be directed to withdraw
the permissions issued to private respondent for construction and
operation of Hotel cum resort, if any.

(ix) Respondents be directed to make sure that there
shall be no illegal and non-forest activities within Lohagarh Fort
and Resort & Spa-Destination Wedding Resort and also within
Eco Sensitive Zone and Operation of commercial establishment of
private respondent may kindly be ceased during the pendency of
this original application.

(x) Respondents be further directed to ensure that no
further constriction and other activities will be operated within
Lohagarh Fort and Resort & Spa-Destination Wedding Resort
upon reserved forest land or within the Eco Sensitive Zone.

(xi) This Hon'ble Tribunal is further pleased to impose
heavy penalty and environmental compensation upon the culprits.

}J:;}ha\&\ Pe

J_\
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(xii) this Hon'ble Tribunal may kindly be please to take
appropriate action against the responsible officers and imposed
heavy penalties against the officers/officials who have failed to
discharge their official duties

(xiii) Pass any other order and direction which this Hon'ble

Tribunal may deem fit and proper in the interest of justice.
(xiv) The costs of the litigation may kindly be awarded to

the applicant. M
Pl

Filed by Applicant

\

Through his Counsel: \EU v, =, o (;rv&_/_)_

Krishan Sharma/ Vaibhav Pancholy
Advocates for Applicant

Filed on 2]/ = £ /2024
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 212 oF 2024

RAJENDRA TIWARI
VERSUS
UNION OF INDIA AND OTHERS

AFFIDAVIT IN SUPPORT OF ORIGINAL APPLICATION
I, Rajendra Tiwari son of Shri Shambhu Dayal Tiwari, aged about
45 years, resident of 100 Tiwari Bhawan Gurjar Ghati Amer
Road, Jaipur (Rajasthan), do hereby take oath and state as

under:-

1 That | am applicant in this case and am well conversant
with the facts and circumstances of the case.

2. That averments of facts and ground of the annexed

Original Application are true and correct, which | believe to

be true and correct on the basis of my personal knowledge.

Tdenhifed ﬂeﬂ\“«fﬂ%
lém/' DEPONENT
VERIFICATION
|, above named deponent, do hereby verify that contents of
para no.1 fo 2 of the above affidavit are true & correct to my

personal knowledge. Nothing material has been concealed and

D ﬂ%‘%%

DEPONENT

no part of it is false. SO HELP ME GOD.
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BEFORE THE HON'BLE NATIONAL GREEN

TRIBUNAL CENTRAL ZONAL BENCH BHOPAL

(M.P.)

ORIGINAL APPLICATIO
RAJENDRA TIWARI
VERSUS

UNION OF INDIA AND OTHERS

NNO. 212 oF 2024

COMPILATION-2

List of documents

(a) Photo copy of order| Annexure-A/l
. dated 21/11/1961. ] Q- 2%
(b) Photo  copy of | Annexure-A/2
Notification dated 24—
22/09/1980.
(c) |Photo copy of | Annexure -A/3
Notification dated 2¢6-4]
08/03/2019.
(d) | Photocopy of Van Annexure-A/ 4
Bandobast Plan 4’ 2-4 4
Vankhand Amer 54.
e Photocopy of Milan Annexure-A/ 5 »
©) Khestraphal. M3 -5
Photocopies of Annexure-A/ 6
0 concerned revenue Té= 2%
record.
Photocopies of relevant | Annexure-A/ 7 e
) Jamabandis. AL ,
(h) Photocopy of Google- Annexure-A/ 8 lo 2
super-impose.
i Photocopy of Legal Annexure-A/9
@ Notice dated le3-]o6
27/04/2024.
) Photocopy of Complaint Annexure- le7 —11 4
dated 03/06/2024. A/10
k Photocopies of relevant Annexure-
F ) reminders. A/l1 hs-ns
2 Affidavit in support of |20
documents
3 Vakalatnama & Court 2]
fees
. ]
PLACE: BHOPAL n" o "‘,\;’..-

DATED: 3|og |29

Counsel for Applicant
(Krishan Sharma/ Vaibhav Pancholy) Advocates
Add- Chamber No. 178, Old Bldg., Raj High

Court, Bench Jaipur at Jaipur (Raj).
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2019

S.0.1220(E).—WHEREAS, a draft notification was re-notified and published in the Gazette
of India, Extraordinary, vide notification of the Government of India in the Ministry of Environment,
Forest and Climate Change number S.0. 2995 (E), dated the 11" September, 2017, inviting
objections and suggestions from all persons likely to be affected thereby within the period of sixty
days from the date on which copies of the Gazette containing the said notification were made
available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made
available to the public on the 12" September, 2017;

AND WHEREAS, no objections and suggestions were received from persons and
stakeholders in response to the draft notification;

AND WHEREAS, Nahargarh Wildlife Sanctuary is lying between latitudes 26°%6'15.08"N &
26°57'5.81"N and longitudes 75°%8'55.70"E & 75°6'54.65"E. The Sanctuary was notified vide
Government of Rajasthan notification No. F11 (39) Revenue/8/80 of dated the 22™ September,
1980. The sanctuary is situated in the Aravalli ranges at Amber hills, Jaipur district of Rajasthan and
is spread over an area of 52.40 square kilometers;

AND WHEHEAS, the Sanctuary has "Tropical Dry Deciduous Forest” and “T ropical Thorn
Forest” as per classification of Champion and Seth. The forest is spread over the area on various
geological and soil formations over the hilly terrain of Aravallis and hence varies in composition;

AND WHEREAS, the Wildlife Sanctuary has a variety of habitats for diversified flora and
major flora of this sanctuary includes salar (Boswellia serrata), gurjan (Linnaea gradis), tendu
(Dispyros melanoxylon), karaya (Sterculia urens), gugal (Commiphora mukul), amaltas (Cassia
fistula), awanla (Embellica officinalis), binnas (Hesparathusa cranulata), um (Seccopetalum
tomentosa), goya khir (Dishrostachya cineria), sainja (Maringa pterygosperma), dhak (Butea
monosperma), rahan (Soydmida febriguga), mokha (Scherebra swetenoides), rohini (Mallatus
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philipnensis), ‘ber (Zizphus jujuba), jamun (Syzyguim cumini), gular (Ficus glomerata), kadam
(Mitragyna parvifolia), bahira (Terminalia bellerica), dhaora (Anogeissus latifolia), kahjur (Phoenix
syvestris), hingot (Balanites aegyptica), khair (Acacia catechu), sevan (Gmelia arborea), arjun
(Terminalia arjuna), neem (Azadirachta indica), peepal (Ficus religiosa), bargad (Ficus
benghalensis), shiham (Dalbergia sissoo), bijasal (Pterocarpus marsupium), kakon (Flacourita
indica), kharini (Wrightia tinctoria), dudhi (Wrightia fomentosa), jhinjha (Bauhinia recemosa),

AND WHEREAS, the Sanctuary has variety of habitats for diversified fauna. Fish species
recorded from of this Sanctuary includes catal (Catla catla), greyei (Channa marulius), lanchi
(Walago attu), mahseer (Tor tor), mirgal (Cirrhinus mrigala), roho (Labeo rohita), savank (Channa
punctatus), seenghari (Mystus seenghala). Apart from fishes, the common Indian toad (Bufo
melanostictus), common frog (Rana tigerina), banded krait (Bugorus fasciatus), cobra (Naja naja),
common krait (Bungarus caeruleus), fresh water swamp crocodile (Crocodylus palustris), Indian
python (Python molurus), north Indian flap shelled turtle (Lissemys punctata punctata), rat snake
(Ptyas mucosus), leopard (Panthera pardus), etc. the main fauna of the sanctuary;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and
boundaries of Nahargarh Wildlife Sanctuary which are specified in paragraph 1 as Eco-Sensitive
Zone from ecological, environmental and biodiversity point of view and to prohibit industries or class
of industries and their operations and processes in the said Eco-Sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v)
and (xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act,
1986 (29 of 1986) (hereafter in this notification referred to as the Environment Act) read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby
notifies an area to an extent of 0 (zero) to 13 kilometers around the boundary of Nahargarh Wildlife
Sanctuary, in Jaipur district of Rajasthan as Eco-Sensitive Zone (hereafter in this notification
referred to as the Eco-Sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-Sensitive Zone.— (1) The Eco-Sensitive Zone shall be to an
extent of 0 (zero) to 13 kilometers around the boundary of Nahargarh Wildlife Sanctuary and
the area of the Eco-Sensitive Zone is 79.356 square kilometres. Zero extent is towards the
sides with heavy urbanization.

(2) The boundary description of Nahargarh Wildlife Sanctuary and its Eco-Sensitive Zone is
appended in Annexure-|.

(3) The maps of the Nahargarh Wildlife Sanctuary demarcating Eco-Sensitive Zone along with
boundary details and latitudes and longitudes are appended as Annexure-llA, and
Annexure-lIB.

(4) List of geo-coordinates of the boundary of Nahargarh Wildlife Sanctuary and Eco-Sensitive
Zone are given in table A and B of Annexure-lIl.

(5) The lists of village falling in the Sanctuary and proposed Eco-Sensitive Zone along with their

geo co-ordinates at prominent points are appended as Annexure-1V.

2. Zonal Master Plan for Eco-Sensitive Zone.- (1) The State Government shall, for the purposes
of the Eco-Sensitive Zone prepare a Zonal Master Plan within a period of two years from the
date of publication of this notification in the Official Gazette, in consultation with local people and
adhering to the stipulations given in this notification for approval of the Competent authority of
State.

(2) The Zonal Master Plan for the Eco-Sensitive Zone shall be prepared by the State
Government in such manner as is specified in this notification and also in consonance with
the relevant Central and State laws and the guidelines issued by the Central Government, if
any.
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(3) The Zonal Master Plan shall be prepared in consultation with the following Depanment_s of
the State Government, for integrating the ecological and environmental considerations into

the said plan:-

()  Environment,

(i)  Forest,

(iii)  Urban Development,
(iv)  Tourism,

(v)  Revenue,
(vi)  Agriculture,
(vii) Rural Development,
(viii) Irrigation and Flood Control,
(ix)  Municipal,
(x)  Panchayati Raj,
(xi)  Public Works Department, and
(xii) Rajasthan State Pollution Control Board.
(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,

infrastructure and activities, unless so specified in this notification and the Zonal Master Plan

shall factor in improvement of all infrastructure and activities to be more efficient and eco-
friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of
existing water bodies, management of catchment areas, watershed management,
groundwater management, soil and moisture conservation, needs of local community and
such other aspects of the ecology and environment that need attention,

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and
urban settlements, types and kinds of forests, agricultural areas, fertile lands, green area,
such as, parks and like places, horticultural areas, orchards, lakes and other water bodies
with supporting maps giving details of existing and proposed land use features,

(7) The Zonal Master Plan shall regulate development in Eco-Sensitive Zone and adhere to
prohibited and regulated activities listed in the Table in paragraph 4 and also ensure and
promote eco-friendly development for security of local communities’ livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring

Committee for carrying out its functions of monitoring in accordance with the provisions of
this notification.

3. Measures to be taken by the State Government.- The State Government shall take the
following measures for giving effect to the provisions of this notification, namely:-

(1) Land use.~ (a) Forests, horticulture areas, agricultural areas, parks and open spaces
earmarked for recreational purposes in the Eco-Sensitive Zone shall not be used or
converted into areas for commercial or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that
specified at part (a) above, within the Eco-Sensitive Zone may be permitted on the recommendation

() widening and strengthening of existing roads and construction of new roads;
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(ii) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local
amenities supporting eco-tourism including home stay;

(v) rainwater harvesting; and
(vi) promoted activities given under paragraph 4:

Provided further that no use of tribal land_shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of
the provisions of article 244 of the Constitution or the law for the time being in force, including the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2
of 2007):

Provided also that any error appearing in the land records within the Eco-Sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in
each case and the correction of said error shall be intimated to the Central Government in the
Ministry of Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation
and habitat restoration activities.

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and
plans for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan
and the guidelines shall be drawn up by the State Government in such a manner as to
prohibit development activities at or near these areas which are detrimental to such areas.

(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism
activities within the Eco-Sensitive Zone shall be as per the Tourism Master Plan for the Eco-
Sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in
consultation with State Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of eco-tourism shall be regulated as under, namely:-

(i) . new construction of hotels and resorts shall not be allowed within one kilometre from
the boundary of the Wildlife Sanctuary or upto the extent of the Eco-Sensitive Zone
whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the Wildlife Sanctuary fill
the extent of the Eco-Sensitive Zone, the establishment of new hotels and resorts shall be allowed
only in pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be in accordance with the guidelines issued by the Central
Government in the Ministry of Environment, Forest and Climate Change and the eco-
tourism guidelines issued by National Tiger Conservation Authority (as amended
from time to time) with emphasis on eco-tourism;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of
existing tourism activities shall be permitted by the concerned regulatory authorities
based on the actual site specific scrutiny and recommendation of the Monitoring
Committee and no new hotel, resort or commercial establishment construction shall
be permitted within Eco-Sensitive Zone area.
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(4) Natural heritage.- All sites of valuable natural heritage in the Eco-Sensitive Zone, such as
the gene pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves,
points, walks, rides, cliffs, etc. shall be identified and a heritage conservation plan shall be
drawn up for their preservation and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-Sensitive Zone
and heritage conservation plan for their conservation shall be prepared as part of the Zonal
Master Plan.

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-Sensitive Zone shall
be complied with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000
under the Environment Act.

(7) Air pollution.- Prevention and control of air pollution in the Eco-Sensitive Zone shall be
carried out in accordance with the provisions of the Air (Prevention and Control of Pollution)
Act, 1981 (14 of 1981) and the rules made thereunder.

(8) Discharge of effluents.- Discharge of treated effluent in Eco-Sensitive Zone shall be in

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) The solid waste disposal and management in the Eco-Sensitive Zone shall be carried out
in accordance with the Solid Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number S.0. 1357 (E), dated the 8" April, 2016; the inorganic material may
be disposed in an environmental acceptable manner at site identified outside the Eco-
Sensitive Zone.

(b) Safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with
the existing rules and regulations using identified technologies may be allowed within
Eco-Sensitive Zone.

(10) Bio-Medical Waste.— Bio Medical Waste Management shall be as under.-

(a) The Bio-Medical Waste disposal in the Eco-Sensitive Zone shall be carried out in
accordance with the Bio-Medical Waste Management, Rules, 2016 published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 343 (E), dated the 28" March, 2016.

(b) Safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with

the existing rules and regulations using identified technologies may be allowed within the
Eco-Sensitive Zone.

Change vide notification number G.S.R. 340(E), dated the 18™ March, 2016, as amended
from time to time.

(12) Construction and demolition waste management.- The construction and demolition
Waste'Management in the Eco-Sensitive Zone shall be carried out as per the provisions of

notification number G.S.R. 317(E), dated the 29" March, 201 6, as amended from time to
time.
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(13) E-waste.- The e - waste management in the Eco-Sensitive Zone shall be carried out as per
the provisions of the E-Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forest and Climate Change, as amended from time to
time. -

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly
manner and specific provisions in this regard shall be incorporated in the Zonal Master Plan
and till such time as the Zonal Master plan is prepared and approved by the Competent
Authority in the State Government, the Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(15) Vehicular pollution.- Prevention and-control of vehicular pollution shall be incompliance
with applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no
new polluting industries shall be permitted to be set up within the Eco-Sensitive Zone.

(ii) Only non-polluting industries shall be allowed within Eco-Sensitive Zone as per the
classification of Industries in the guidelines issued by the Central Pollution Control Board
in February, 2016, unless so specified in this netification, and in addition, the non-
polluting cottage industries shall be promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be
permitted;

(b) Construction shall not be permitted on existing steep hill slopes or slopes with a high
degree of erosion.

4. List of activities prohibited or to be regulated within Eco-Sensitive Zone.- All activities in
the Eco-Sensitive Zone shall be governed by the provisions of the Environment Act and the
rules made there under including the Coastal Regulation Zone, 2011 and the Environmental
Impact Assessment Notification, 2006 and other applicable laws including the Forest
(Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife
(Protection) Act 1972, (53 of 1972), and amendments made thereto and be regulated in the
manner specified in the Table below, namely:-

TABLE
S. No. Activity Description
(1) (2) (3)
: A. Prohibited Activities
< s Commercial mining, stone [ (a) Al new and existing mining (minor and major
quarrying and crushing units. minerals), stone quarrying and crushing units are

prohibited with immediate effect except for meeting
the domestic needs of bona fide local residents
including digging of earth for construction or repair of
houses and for manufacture of country tiles or bricks
for housing and for other activities;

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated the 4" August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202
of 1995 and dated the 21% April, 2014 in the matter of
Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.
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2, Setting of industries causing | New industries and expansion of existing polluting
pollution (Water, Air, Soil, | industries in the Eco-Sensitive Zone shall not be
Noise, etc.). permitted:
Provided that non-polluting industries shall be allowed
within Eco-Sensitive Zone as per classification of
Industries in the guidelines issued by the Central Pollution
Control Board in February, 2016, unless otherwise
specified in this notification and in addition the non-
polluting cottage industries shall be promoted.
5 Establishment of major hydro- | Prohibited (except as otherwise provided) as per the
electric project. applicable laws,
4, Use. or production or | Prohibited (except as otherwise provided) as per the
processing of any hazardous applicable laws.
substances.
8 Discharge  of  untreated | Prohibited (except as otherwise provided) as per the
effluents in natural water applicable laws.
bodies or land area.
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be
permitted within the Eco-Sensitive Zone.
7. Setting up of brick kilns. Prohibited (except as otherwise provided) as per the
applicable laws.
8. Commercial use of firewood. | Prohibited (except as otherwise provided) as per the
applicable laws.
9. New wood based industry. Prohibited (except as otherwise provided) as per the
applicable laws.
10. Fishing. Prohibited (except as otherwise provided) as per the
applicable laws.
11. Use of plastic carry bags. Prohibited (except as otherwise provided) as per the
applicable laws.
B. Regulated Activities
12. Commercial establishment of | No new commercial hotels and resorts shall be permitted
hotels and resorts. within one kilometer of the boundary of the protected area
or upto the extent of Eco-Sensitive Zone, whichever is
nearer, except for small temporary structures for eco-
tourism activities:
Provided that, beyond one kilometer from the boundary of
the protected area or upto the extent of Eco-Sensitive
Zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity with
the Tourism Master Plan and guidelines as applicable.
13. Construction activities. (a) New commercial construction of any kind shall not be

permitted within one kilometer from the boundary of
the protected area or up to extent of the Eco-Sensitive
Zone, whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use including
the activities mentioned in sub-paragraph (1) of paragraph
3 as per building bye-laws to meet the residential needs
of the local residents.
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Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per applicable
rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

14, Felling of trees. (a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government. )

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made thereunder.

15. Commercial extraction of Regulated as per the applicable laws.
surface and ground water.

16. Erection of electrical and Regulated under applicable laws (underground cabling
communication towers and may be promoted).
laying of cables and other
infrastructures.

17. Widening and strengthening | Taking measures of mitigation as per the applicable laws,
of existing roads and | rules and regulation and available guidelines.
construction of new roads.

18. Movement of vehicular traffic Regulated for commercial purpose under applicable laws.
at night.

19. Introduction of exotic species. Regulated as per the applicable laws.

20. Protection of hill slopes and Regulated as per the applicable laws.
river banks. ’

21. Discharge of treated waste | The discharge of treated waste water or effluents shall be
water or effluents in natural | avoided to enter into the water bodies and efforts shall be
water bodies or land area. made for recycle and reuse of treated waste water.

Otherwise the discharge of treated waste water or effluent
shall be regulated as per the applicable laws.

22, Commercial sign boards and Regulated as per the applicable laws.
hoardings.

23. Small  scale non-polluting | Non-
industries. polluting industries as per classification of industries

issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service
industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous
materials from the Eco-Sensitive Zone shall be permitted
by the competent Authority.

24, Collection of Forest produce Regulated as per the applicable laws.
or Non-Timber Forest
produce.

25. Solid waste management.

Regulated as per the applicable laws.
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26. Eco-tourism. Regulated as per the applicable laws.

27. Bio-Medical Waste | Regulated as per the applicable laws.
Management. ]

28. Air and vehicular pollution. Regulated as per the applicable laws.

29. Drastic Change of Agriculture | Regulated as per the applicable laws.
systems.

30. Fencing of existing premises | Regulated as per the applicable laws.
of hotels and lodges.

31. Infrastructure including civic Taking measures of mitigation as per the applicable laws,
amenities. rules and regulations available guidelines.

32. Establishment of large-scale | Regulated (except otherwise provided) as per the
commercial livestock and | applicable laws except for meeting local needs.
poultry farms by firms,
corporate and companies.

33. Undertaking other activities | Regulated as per the applicable laws.
related to tourism like flying
over the Eco-Sensitive Zone
area by hot air balloon,
helicopter, drones, Microlites,
etc. .

34. Ongoing  agriculture  and | Permitted as per the applicable laws for use of locals.
horticulture practices by local
communities  along  with
dairies, dairy farming,
aquaculture and fisheries.

C. Promoted Activities

35. Rain water harvesting. Shall be actively promoted.

36. Organic farming. Shall be actively promoted.

37. Adoption of green technology | Shall be actively promoted.
for all activities.

38. Cottage industries including Shall be actively promoted.
village artisans, etc.

39. Use of renewable energy and | Bio-gas, solar light etc. shall be actively promoted.
fuels. :

40. Agro-Forestry. Shall be actively promoted.

41. Environmental awareness. Shall be actively promoted.

42, Skill Development. Shall be actively promoted.

43. Restoration of degraded land/ | Shall be actively promoted.
forests/ habitat.

Plantation of Horticulture and | Shall be actively promoted.
Herbals.
45. Use of eco-friendly transport. | Shall be actively promoted.

5. Monitoring Committee for Monitoring the Eco-Sensitive Zone Notification.- For effective

monitoring of the provisions of this notification under sub-section (8) of section 3 of the
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Environment (Protection) Act, 19886, the Central Government hereby constitutes a Monitoring
Committee, comprising of the following, namely:-

S. No. Constituent of the Monitoring Committee Designation
District Collector, Jaipur Chairman, ex officio;
2 Sub Divisional Officer, Amer Member;
A representative of non-governmental organisation or working in
3. the field of wildlife conservation to be nominated by the | Member;

Government of Rajasthan for a period of three years

One expert in Ecology and Environment from reputed institution
4, or university of the State to be nominated by the Government of Member;
Rajasthan for a period of three years.’

5. Honorary wildlife warden, Jaipur ' Member;
6. Regional Officer, Rajasthan State Pollution Control Board Member;
7 Mayor, Jaipur Municipal Corporation Member;
8. Pradhan, Panchayat Samiti, Amer Member;
9. Member of the State Biodiversity Board Member;
10. | Deputy Conservator of Forest/Wildlife, Jaipur Member-Secretary.

6. Terms of reference. - (1) The Monitoring Committee shall monitor the compliance of the provisions
of this notification.

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of
the new Committee by the State Government and subsequently the Monitoring Committee
shall be constituted by the State Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India
in the erstwhile Ministry of Environment and Forest number 8.0. 1533 (E), dated the 14"
September, 2006, and are falling in the Eco-Sensitive Zone, except for the prohibited
activities as specified in the Table under paragraph 4 thereof, shall be scrutinised by the
Monitoring Committee based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior
environmental clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of
India in the erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the
14" September, 2006 and are falling in the Eco-Sensitive Zone, except for the prohibited
activities as specified in the Table under paragraph 4 thereof, shall be scrutinised by the
Monitoring Committee based on the actual site-specific conditions and referred to the
concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy
Commissioner(s) shall be competent to file complaints under section 19 of the Environment
Act, against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned
Departments, representatives from industry associations or concerned stakeholders to assist
inits deliberations depending on the requirements on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on
the 31* March of every year by the 30" June of that year to the Chief Wildlife Warden in the
State as per proforma appended at Annexure V.
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(8) The Central Government in the Ministry of Environment, Forest and Climate Change may
give such directions, as it deems fit, to the Monitoring Committee for effective discharge of its
functions.

7. The Central Government and State Government may specify additional measures, it any, for
giving effect to provisions of this notification.

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by
the Hon'ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/60/2015-ESZ-RE]
Dr. SATISH C. GARKOTI, Scientist ‘G’

ANNEXURE-I

BOUNDARY DESCRIPTION OF THE ECO-SENSITIVE ZONE OF NAHARGARH WILDLIFE
SANCTUARY

In order to delineate boundaries of Eco-Sensitive Zone of Nahargarh Wildlife Sanctuary all field
structures, habitations, water bodies, Industrial areas, religious places and other public institutes as
provided by the revenue authorities have been marked on the map annexed with this notification.
Geographical Positioning System (GPS) have been marked on the Sanctuary boundaries, which are
numbered from 1 to 100 on the map. Then the boundaries of Eco-Sensitive Zone have also been
marked on the same map and its Geographical Positioning System points have also marked on the
boundary and numbered as 101 to 336.This map is annexed as Annexure-Il. The boundary of Eco-
Sensitive Zone is decided as indicated by the Geographical Positioning System points shown on
this map as under:

Northern boundary: The extent of Eco-Sensitive Zone from Global Position point number
186 marked on reserve forest block boundary Amer-54 and Eco-Sensitive Zone boundary including
villages Bagwara, Singwana. Chhapradi, Jaitpura Khinchi, Achrol, Ani, Labana, Gunawata, Dhandh,
Harbar to Kukas to Global Position System point number 270 will be up to 13 kilometers. Eco
Sensitive Zone boundary from Global Position System point number 186 to 270 is co-terminus with
the boundary .of reserve forest block Amer-54 and will include the whole reserve forest in the Eco-
Sensitive Zone within these Global Position System points.

Eastern boundary: The extent of Eco-Sensitive Zone from Global Position System point
number 270 to 280 will be Reserve forest block boundary, from Global Position System point
number 280 to 281 will be along National Highway No. 8(Now NH-11-C), from Global Position
System point number 281 to 295 will be 100 meters to 500 meters from sanctuary boundary.
Similarly, the boundary along NH 8(Now 11 C) from Global Position System point 295 to 297 will be
Eco Sensitive Zone. Reserve forest block boundary from GPS point number 297 to 320 will be Eco-
Sensitive Zone limit. Sanctuary boundary from Global Position System point number 320 to 325 will
be Eco Sensitive Zone limit including Rajamal ka talab. The extent of Eco Sensitive Zone from
Global Position System point number 297 to 325 will be from 100 meters to 2.0 kilometers.

Southern boundary: Eco-Sensitive Zone boundary from Global Position System point number 325
to 336 and up to 101 will be co-terminus with the boundary of Sanctuary. From Global Position
System point number 101 to 104 it will be co-terminus with the boundary of reserve forest Block
Amer -54. From GPS point number 104 to 108 it will be co-terminus with the boundary of Sanctuary.
From Global Position System point number 108 to 147 it will run along the natural boundary (flow as
well as bed area up to both banks) of Amanishah Nallah.

Western boundary: Eco-Sensitive Zone boundary from Global Position System point number 147
to 160 will be co-terminus with the boundary of Sanctuary. From Global Position System point
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number 160 to 186 it will be 50 meters to 2 kilometers including Bahav sagar, Akhepura, Badagaov,
Bhatiya, Bishangarh Areas.

ANNEXURE-IIA

MAP OF ECO-SENSITIVE ZONE OF NAHARGARH WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

Deputy Conservator of Forests Wild Life Jaipur
Nahargarh Sanctuary Eco-Sensitive Zone
G.P.5. POINT ON THE BOUNDARY OF NAHARGARH WILDLIFE SANCTUARY & NAHARGARH ECO-SENSITIVE ZONE
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MAP OF ECO-SENSITIVE ZONE OF NAHARGARH WILDLIFE SANCTUARY

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY

ANNEXURE-IIB
ALONG WITH

OF INDIA (SO1)
TOPOSHEET
Deputy Conservator of Forests Wild Life Jaipur
Nahargarh Sanctuary Eco-Sensitive Zone
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ANNEXURE-IlI
TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF NAHARGARH WILDLIFE
SANCTUARY
Sl. No. No. Longitude Latitude
1 EO1 75°47'22.26"E 26°58'15.90"N
2 E02 75°%8'0.42"E 26°59'52.80"N
3 EO03 75°49'17.10"E 27°0'44.70"N
4 E04 75°%0'26.10"E 27°2'27.36"N
5 E05 75%2'27.78"E 27°2'42.42"N
6 E06 75°53'9.90"E 27°1'46.92"N
7 E07 75°52'28.38"E 26°69'29.76"N
8 E08 75°%1'22.56"E 26°59'9.90"N
9 E09 75°50'30.78"E 26°57'21.54"N
10 E10 75°48'40.80"E 26°56'2.40"N
11 E11 75°48'7.62"'E 26°7'13.68"N

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Sl. No. No. Longitude Latitude

1 EO1 75°49'5.16"E 27°1'16.50"N
2 E02 75°49'42.06"E 27°3'12.42°N
3 E03 75°1'3.42"E 27°3'68.98"'N
4 E04 75°%1'18.48"E 27°4'43.20"N
5 E05 75°652'32.70"E 27°5'%650.52"N
6 E06 75°53'56.40"E 27°6'51.30"N
7 EO07 75°%4'47 52"E 27°3'33.66"N
8 EO8 75°6'44.58"E 27°8'17.22"N
9 E09 75°57'37.56"E 27°6'40.56"N
10 E10 75%6'5.70"E 27°6'19.50"N
1 E11 75%5'20.28"E 27°4'55.74"N
12 E12 75%4'1.20"E 27°2'34.56"N
13 E13 75°53'7.32'E 26°9'18.30"N
14 E14 75%2'14.04"E 26°%57'45.00"N
15 E16 75%1'5.28"E 26°57'14.58"N
16 E16 75°48'46.32"E 26%5'54.78"N
17 E17 75°46'54.48"E 26°56'23.04"N-
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18 E18 75°47'49.80"E 26%57'34.14"N
19 E19 75°47'32.52"E 26%9'29.76"N
ANNEXURE-IV

LISTS OF VILLAGES COMING UNDER NAHARGARH WILDLIFE SANCTUARY AND ECO-

SENSITIVE ZONE ALONG WITH GEO-COORDINATES

Sl. No. | Villages in the Sanctuary Latitude Longitude
1 Nahargarh 26°66'15.08"N 75°8'55.70"E
2 Amer 26°59'8.19"N 75°%51'4.82"E
3 Chimanpura 27°1'23.51"N 75°%64'4.74"E
4 Kukas 27°1'50.37"N 75°53'24.08"E
§ Nestiwas 27°1'39.28"N 75%2'25.41"E
6 Khurad 27°2'4.37"N 75%3'7.23"E
7 Taleda 27°2'41.57"N 75°%2'25.42"E
8 Badagaon Jarkhya 27°2'14.47"'N 75°51'22.67"E
9 Sisiyawas 27°0'37.93"N 75%0'51.32"E
10 Akeda 27°0'25.41"N 75°48'45.67"E
11 Jaisalya 26°59'36.43"N 75°49'17.09"E
12 Papad 26°%8'4.10"N 75°47'41.57"E
13 Kishanbag 26°57'5.81"N 75°46'54.65"E

Sl. No. | Villages in Eco-sensitive Zone Latitude Longitude
1 Kukas 27°1'50.37"N 75°%3'24.08"E
2 Harwar 27°3'58.08"N 75°56'25.90"E
3 Dhand 27°4'44.03"N 75°%6'20.66"E
4 Gunawata 27°5'34.61"N 75%6'57.21"E
5 Labana 27°6'38.16"N 75°57'45.56"E
6 Ani 27°7'5.48"N 75°%9'7.83"E
7 Achoral 27°8'8.37"N 75°%8'20.78"E
8 Jaitpura Khinchi 27°7'58.38"N 75%5'2.24"E
9 Chhapreri 27°6'44.47"'N 75°54'51.62"E
10 Singhwana 28°5'52.77"N 75%0'0.01"E
1 Chokhalyawas urf Kacherawala 27°4'30.74"N 75°65'2.22"E
12 Bagwada 27°5'28.14"N 75°0'51.42"E
13 Daulatpura 27°4'46.15"N 75°49'53.80"E
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ANNEXURE-V

Performa of Action Taken Report:

1
2

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as
separate Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-
Sensitive Zone wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact
Assessment Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact
Assessment Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.
Any other matter of importance.

Uploaded by Dre. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Cc ller of Publications, Delhi-110054.
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226 249 0.02 113 0.02
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227 250 0.11 113
228 251 0.13 112 0.13
229 252 0.16 119 0.16
230 253 0.1 120 - D3
231 254 0.2 121 0.2
232 255 0.02 122 0.02
. 233 256 0.13 122 0.13
234 257 0.12 123 0.12
235 258 0.23 129° 0.23
236 259 0.21 123 0.21
237 260 0.04 128 0.04
238 261 0.13 127 0.13
239 262 0.09 127 0.09
240 263 0.11 10 "0.11
241 264 0.08 10 0.08
242 265 0.17 127 0.17
243 266 0.13 127 0.13
244 267 0.14 125 0.14
245 268 0.11 126 0.11
246 269 0.09 126 0.09
247 270 0.08 124 0.08
248 271 0.23 118 0.23
249 272 0.06 113 0.03
250 117 " 0.03
251 273 0.03 117 0.03
252 274 0.02 117 0.02
253 275 0.01 116 0.01
254 276 0.03 115 0.03
255 277 0.1 16 0.1°
256 278 - 0.03 115 0,03
257 279 0.03 115 0.03
258 280 0.03 15 0.03
259 281 0.13 16 0.13
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260 282 0.23 10 0.23
261 283 0.2 10 0.14
262 16 0.06
263 284 0.12 10 . 0.12
264 285 0.09 10 0.09
265 286 - 0.01 10 0.01
266 287 2.57 9 1.75
267 10 0.82
268 288 0.4 10 0.4

269 289 0.13 - 14 0.13
270 290 - 0.06 14 0.06
271 291 0.22 18 0.22
272 292 0.08 13 0.08
273 293 0.07 20 . 0.07
274 294 0.09 20 0.09
275 295 - 0.25 13 0.25
276 296 0.09 20 0.09
277 297 0.1 20 0.1

278 298 0.3 20 0.3

279 299 0.1 " 20 0.1

280 300 0.09 20 0.09
281 301 0.19 20 0.19
282 302 0.41 20 0.41
283 303 0.2 20 . 0.2

284 304 0.2 20 0.2°
285 305 - 0.25 21 0.25
286 306 0.17 21 0.17
287 307 0.74 21 0.74
288 308 0.87 T . 0.87
289 309 2.54 7 1.6

290 ' 9 0.85
291 10 0.09
292 310 5.53 v 2 5.53

37



95

fT-c_‘Vj'b\Yrq v
293 311 8.5 7 8.5
294 312 5.4 5 5.4
295 313 8.45 5 8.45
296 314 6.55 5 6.55
297 315 8.06 5 . 8.06
298 316 8.35 5 8.35
299 317 9.15 B 9.15
300 318 5.85 5 5.85
301 319 6.81 7 6.81
302 320 3.36 7 - 2.3
303 9 1.06
304 321 1.3 9 1.3
305 322 1.5 9 1.5
306 323 0.51 9 0.51
307 324 0.44 9 - 0.44
308 325 0.26 7 ~ 0.05
309 9 0.21
310 326 0.31 7 0.15
311 9 0.16
312 327 0.4 9 - 0.4
313 328 0.23 9 0.23
314 329 ' 0.15 9 0.15
315 330 0.05 g 0.05
316 331 0.08 9 0.08
317 332 0.07 9 - 0.07
318 333 0.07 9 0.07
319 334 0.09 9 0.09
320 335 .02 7 0.02
321 336 0.34 7 0.2
322 9 - 0.14
323 337 0.1 9 0.1
324 338 041 9 0.1
325 339 0.1 9 0.1
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326 340 0.1 9 . 0%
327 341 0.1 "9 0.1
328 342 0.5 9 0.5
329 343 0.07 E 0.07
330 344 0.09 9 0.09
331 345 0.15 7 0.05
332 9 N5
333 346 - 041 7 0.1
334 347 0.13 7 0.06
335 E 0.07
336 348 0.01 8 . 0.01
337 349 0.17 i 0.05
338 ' 9 0.12
339 350 0.17 7 0.15
340 9 0.02
341 351 0.13 9 - 0.13
342 352 0.12 9 0.12
343 353 " 0,21 7 0.15
344 9 0.06
345 354 0.26 7 0.15
346 9 . 0.11
347 355 0.17 9 0.17
348 356 0.17 G 0.17
349 357 0.16 9 0.16
350 358 0.07 9 0.07
351 359 0.13 9 - 0.13
352 360 0.13 9 0.13
353 - 361 ' 0.13 9 0.13
354 " 362 0.12 9 0.12
355 363 0.44 9 0.44
356 364 3.75 9 . 2,57
357 | 10 1.18
358 365 1.51 131 1.51
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359 366 2 131 2

360 367 0.01 131° 0.01
361 368 0.01 1 0.01
362 369 2.46 2 0.24
363 131 2.22
364 370 1 0.38 1 0.38
365 371 0.5 1 - 0.5
366 372 0.2 2 0.2

367 373 0.16 144 0.16
368 374 0.09 145 0.09
369 375 0.09 145 0.09
370 376 0.13 147" 0.12.
371 174 0.01
372 377 0.07 147 0.05
373 174 0.02
374 378 . 0.24 147 0.22
375 174 0.02
376 379 0.22 174 0.22
377 380 0.03 174 0.03
378 381 0.02 149 0.02
379 382 0.03 149 0.03
380 383 0.4 146 0.08.
381 148 0.32
382 384 0.22 148 0.22
383 385 0.04 150 0.04
384 386 0.18 151 0.18
385 387 0.11 .151 - 0.11
386 388 0.19 151 0.19
387 389 0.1 162 0.1
388 390 0.06 153 0.06
389 391 0.18 154 0.18
390 392 0.11 162 0.11.
391 393 - 0.08 162 0.08
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392 394 0.06 154 0.06
393 395 " 0.1 156 0.1

394 396 0.13 *155 0.13
395 397 0.03 156 0.03
396 398 0.07 154 0.07
397 399 0.17 162 0.17
398 400 0.14 162 . 0.14
399 401 0.15 154 0.15
400 402 0.05 155 0.05
401 403 0.09 159 0.09
402 404 . 0.14 157 0.1

403 158 0.04
404 405 0.06 154 0.05
405 ' 160 0.01
406 406 0.04 161 0.04
407 407 0.06 162 0.06
408 408 0.06 162 . 0.06
409 409 0.05 160 0.05

410 410 - 0.04 160 0.04
411 411 0.31 159 0.09
412 164 0.22
413 412 0.27 163 0.1

414 165 0.17
415 413 0.06 163 0.06
416 414 0.04 163 0.04
417 415 2.58 165 1.34
418 166 . 1.06
419 171 0.15
420 416 - 1.64 167 1.64
421 417 0.04 162 0.04
422 418 0.15 167 0.15
423 419 0.48 167 . 0.48
424 420 0.36 167 0.36
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425 421 0.19 167 0.19
426 422 0.17 167 0.17
427 423 0.2 167 - 0.2
428 424 0.1 167 0.1
429 425 - 0.05 167 0.05
430 426 0.13 167 0.13
431 427 0.19 167 0.19
432 428 0.02 167 . 0.02
433 429 0.19 167 0.19
434 430 0.53 167 0.53
435 431 1.26 167 0.96
436 171 0.3
437 432 0.41 167" 0.41
438 433 0.46 167 0.46
439 434 ' 0.52 167 0.01
440 239 0.51
441 435 0.9 239 0.09
442 436 1.13 167 v 3
443 1239 0.13
444 437 0.02 239 0.02
445 438 0.02 239 0.02
446 439 0.02 239 0.02
447 440 0.21 239. 0.21
448 441 0.56 239 0.56
449 442 - 0.55 249 0:55
450 443 12.1 168 0.7
451 239 11.4
452 444 14.83 169 - 1.58
453 170 0.32
454 171 277
455 172 0.45
456 174 0.1
457 239 8.61
458 445 20.61 174
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459 239 17.51
460 446 12.68 174 2
461 239 10.38
462 447 13.21 174 13.21
463 448 8,55 174 8.55
464 449 2.7 171 0.2
465 172 1
466 : ‘ 174 1.5
467 450 1.27 172 0.2
468 173 0.3
469 . ' 174 0.77
470 451 1.42 165 0.2
471 172 0.25
472 ‘ 173 - 0.93
473 174 0.05
474 452 0.7 165 0.15
475 173 0.1
476 ' 174 0.45
477 453 2.01 155 0.06
478 ; 174 1.95
479 454 3,51 174 3.51
480 455 2.51 174 2.51
481 456 5.3 174 5.3
482 457 2.88 174 - 2.88
483 458 1.66 174 1.66
484 459 0.02 135 0.02
485 460 3.5 135 ' 1.5
486 ‘ 174 9
487 461 0.18 174" 0.18
488 462 0.21 142 0.21
489 463 10.12 143 0.12
490 464 0.1 143 0.1
491 465 0.05 140 0.05
492 466 0.11 141 - 041
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493 467 0.17 174 0.17
494 468 0.4 136 0.19
495 174 0.21
496 469 0.15 137 . 0.15
497 470 0.15 139 0.15
498 471 - 0.1 140 0.1
499 472 0.06 132 0.06
500 473 0.04 138 0.04
501 474 0.28 132 0.2
502 =138 0.08
503 475 0.11 131 0.11
504 476 0.11 131 0.11
505 477 0.22 132 0.22
506 478 0.27 133. 0.27
507 479 0.04 134 0.04
508 480 -0.01 135 0.01
509 481 0.01 131 0.01
510 482 0.86 131 0.12
511 135 0.74
512 483 0.23 “133 0.23
513 484 0.03 177 0.03
514 485 0.61 177 0.11
315 178 0.09
516 179. 0.09
517 180 0.32
518 486 « D2 180 0.2
519 487 0.3 175 0.3
520 488 0.01 176 0.01
521 489 0.02 177 0.02
522 490 0.28 177 0.28
523 491 0.2 175 0.2
524 492 0.06 135 0.06
525 493 0.17 135 0.17
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526 494 0.12 175 0.12
527 495 0.14 135 0.14
528 496 0.15 135 0.15
529 497 4.58 135 0.93
530 174 -1.35
531 , 186 2
532 498 0.06 181 0.06
533 499 0.17 131 0.17
534 500 0.01 183 0.01
535 501 -
536 502
537 503
538 504
539 505
540 506
541 507
542 508
543 509
544 510
545 511
546 512
547 513
548 514
549 515
550 516
551 517
552 518
553 519
554 520
555 521 0.04 195" 0.04
556 522 0.05 195 0.05
557 523 0.06 194 0.06
558 524 0.29 131 0.29
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559 525 0.06 131 0.06
560 526 0.05 1195 0.05
561 527 0.05 195 0.05
562 528 0.32 196 0.32
563 529 0.12 131 0.12:
564 530 0.05 131- 0.05
565 531 0.06 131 0.06
566 532 ' 0.23 131 0.23
567 533 0.1 131 0.1
568 534 0.34 204 0.34
569 535 0.64 201 - 0.17
570 1203 0.28
571 208 0.02
572 209 0.17
573 536 0.08 203 0.08
574 537 0.08 201" 0.04
575 203 0.04
576 538 1 0.01 202 0.01
577 539 0.03 201 0.01
578 202 0.02
579 540 0.06 201 - 0.06
580 541 0.3 197 0.17
581 200 0.13
582 542 0.17 197 0.14
583 200 0.03
584 543 0.28 200° 0.28
585 544 0.2 200 0.2
586 545 0.1 210 0.01
587 232 0.09
588 546 0.13 208 0.13
589 547 0.14 208 - 0.07
590 . 209 0.07
591 548 0.1 207 0.1
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592 549 0.45 207 0.19
593 213 0.06
594 216 0.2

595 550 1 0.01 207 0.01
596 551 0.11 206 0.11
597 552 0.13 206 0.13
598 553 0.19 205 - 0.19
599 554 0.61 221 0.61
600 555 0.12 131 0.12
601 556 0.31 222 0.31
602 557 0.02 223 0.02
603 558 0.24 222 0.21
604 223 0.03
605 559 0.52 222 0.52
606 560 0.38 224 0.38
607 561 2.63 225 2.63
608 562 0.18 228 . 0.18
609 563 0.35 1229 0.35
610 564 1.36 225 0.29
611 232 1.07
612 565 0.01 238 0.01
613 566 0.04 232" 0.04
614 567 0.18 232 0.18
615 568 ' 0.15 230 0.1

616 232 0.05
617 569 0.15 230 0.09
618 232 . 0.06
619 570 0.38 229 0.38
620 571 0.06 227 0.06
621 572 0.13 226 0.13
622 573 0.11 226 0.11
623 574 0.1 219" 0.1

624 575 0.02 218 0.02
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625 576 0.06 219 0.06
626 577 0.08 219 0.02
627 220 . 0.06
628 578 0.07 1220 0.07
629 579 0.03 220 0.03
630 580 0.03 220 0.03
631 581 0.05 220 0.05
632 582 0.09 220" 0.09
633 583 0.09 217 0.09
634 584 0.12 217 0.1
635 218 0.02
636 585 0.13 214 0.04
637 215 - 0.09
638 586 0.13 214 0.03
639 215 0.1
640 587 0.04 211 0.04
641 588 0.05 211 0.02
642 212 0.03
643 589 0.03 212 0.03
644 590 1 0.24 210 0.24
645 591 0.03 210 0.03
646 592 0.16 210 0.16
647 593 0.19 232 - 0.19
648 594 - 0.13 232 0.13
649 595 0.07 231 0.05
650 232 0.02
651 596 0.01 231 0.01
652 597 0.1 232" 0.1
653 598 0.1 232 0.1
654 599 10.12 232 0.12
655 600 0.1 232 0.1
656 601

657 602
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658 603
659 604
660 605
' 661 606
- 662 607
: 663 608
664 609
X 665 610
g 666 611
- | 667 612
! 668 613
L 669 614
.| 670 615
- 671 616
1 672 617
i 673 618
it 674 619
675 620
676 621 0.26 .237 0.2
677 - 239 0.06
678 622 0.07 237 0.07
679 623 0.19 237 0.09
680 239 0.1
681 624 0.16 237 0.06
682 : 239 0.1
683 625 0.23 239 0.23
684 626 1.83 239 1.83
685 627 0.7 174 0.3
686 239 0.4
687 628 0.5 239 0.5
688 629 9.46 238 3.46
689 . 239 6
690 630 33 239 33
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691 631 .25.96 239 26 -
692 632 13.77 238 7.87
693 239 5.9

694 633 13 238 7.67
695 -239 5.34
696 634 172.2 239 17.2
697 572/635 0.08 227 0.08
698 201/336 0.69 22 0.69
699 612/637 0.69 232 0.6

700 238 0.09
701 36/638 - 0.1 2 0.1
702 389/639 0.08 162 0.08
703 114/640 0.06 165 0.06
704 30/641 0.5 39/247 0.5

705 187/642 0.06 23 0.06
706 188/643 0.05 23 0.05
707 189/644 0.03 23 0.03
708 4/645 0.04 79 0.04
709 370/646 0.25 3 [ 0.25
710 366/647 0.15 131 0.15
711 1/648 - 0.35 162 0.35
712 416/639 0.44 162 0.44
713 143/650 0.07 75 0.07
714 8/641 0.55 7 0.55
715 302/652 0.06 © 10 0.06
716 197/653 0.11 7 0.11
717 201/654 0.17 7 0.17
718 212/655 0.02 T 0.0?.
719 211/656 0.16 i 0.15
720 307/657 0.52 7 0.52
721 306/658 - 0.08 7 0.08
722 189/659 0.04 23 0.04
723 188/660 0.06 23 0.06
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11 - 724 187/661 0.1 . 23 01
725 | 190/662 0:12 24 0.12
726 178/663 0.1 99 0.1
727 | 183/664 | 0.07 99. 0.07
728 | 184/665 0.05 99 0.05
729 | 184/666 0.22 20 0.22
730 185/667 . 0.26 20 0.26
731 186/668 0.06 20 0.06
732 | 221/669 0.18 22 0.18
_ 733 | 213/670 | 0.16 21/243 0.16
o | 341 24/6m 0.16 21 016
i 735 196/672 0:04 23 0.04
736 176/673 0.3 27 0.3
737 39/674 | 04 57 04
.| 738 39/675 0.15 58 0.15
1 739 38/676 0.18 57 0.18
lﬁgl' 740 | 57/677 0.25 38 0.25
741 30/678 0.05 38 0.05
\1 742 | 32/679 0.1 37 0.1
N E7E 65/680 | 0.4 4 0.16
I [ 744 39 0.24
-~ [ 745 182/701 0.06 20 0.06
746 | 248/702 0.03 108 0.03
747 | 247/703 |. 0.03 108 0.03
748 | 246/704 0.06 101 0.03
; 749 107 ; 0.03
750 273/705 . 0.02 126 0.02
- 751 | 274/706 0.16 126 0.16
¥ 752 366/707 0.16 103- 0.16
I 753 491/708 |- 0.06 135 0.06
i 754 | 494/709 0.06 135 0.06
i 755 | 487/710 0.06 174 0.06
756 403/711 0.5 174 0.5
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757 411/712 0.09 165 0.09
758 409/713 0.05 162 0.05
759 416/714 0.14 166 0.14
760 486/715 0.03 181 0.03
761 501/716 0.13 131 0.13
762 511/717 0.03 187 0.03
763 543/718 0.06 -199 0.06
764 545/719 0.46 209 0.46
765 166/720 0.01 29 0.01
766 166/621 0.01 30 0.01
767 166/722 0.01 33 . 0.01
768 302/723 0.1 11 0.1

769 287/724 - 0.19 12 0:19
770 415/725 0.2 165 0.2

771 415/726 0.13 171 0.13
772 402/727 0.15 156 0.15
773 11/728 0.51 -4 0.51
774 11/729 0.76 4 0.76
775 11/730 1.27 4 1.27
776 1/631 27.34 1 27.34
777 20/732 0.65 2, 0.65
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1 184000 .gsrg  18.4000 27.60 iene ATRIAREROT : 393 17/01/2023 =74, 37820
12 84000 gog  8.4000  12.60
14 22700 gorg 22700 341
15 14400 gorg 14400 216
16 10.0900 Forg  10.0900 15.14
17 0.1500 gREF3  0.1500

18 02500 gorg 02500 038
19 0.1500 @org  0.1500 023
2 0.8000 gaer 0.8000

20 0.0500  #xem 0.0500

207 0.7600 grrR3  0.7600

208 12700 grrEfts  1.2700

209 05100 grrt3 0.5100

23 0.2300 g 02300 035
3 74800 s 74800 1122
306/658 0.0800 grrft3  0.0800
307/657 0.5200 gREt3  0.5200

308 0.8700 gREt3 0.8700

309 25400 dog  2.5400  3.81
310 55300 gorg 55300 830
311 85000 gorg  8.5000 1275

312 54000 gorg 54000 8.10




313
314
315
316
317
318
319
320
321
322
323
324
325
326
327
328
329
330
331
332

333
334

335
336

337
338
339
340
341
342
343
344
345
346
347

8.4500
6.5500
8.0700
8.3500
9.1500
5.8500
6.8100
3.3600
1.3000
1.5000
0.5100
0.4400
0.2600
0.3100
0.4000
0.2300
0.1500
0.0500
0.0800
0.0700

0.0700
0.0900

0.0200
0.3400

0.1000
0.0400
0.0100
0.0700
0.1200
0.5000
0.0700
0.0900
0.1500
0.1000
0.1300

IRME 3
R 3
IR 3

“gRH 3

IR 3
Rt 3
Rt 3
R 3
IR 3
|Tet 3
qTEr 3
qrEr 3
W9 3
arét 3

qTEr 3

§id 3
g AT
1§ 3
T4 3
EIHE

R 3
|1El 3
I
AR 3

@3

18l 3
e 3
.3 A
aTEr 3

8.4500
6.5500
8.0700
8.3500
9.1500
5.8500
6.8100
3.3600
1.3000
1.5000
0.5100
0.4400
0.2600
0.3100
0.4000
0.2300
0.1500
0.0500
0.0800
0.0600
0.0100
0.0700
0.0400
0.0500
0.0200
0.1300
0.2100
0.1000
0.0400
0.0100
0.0700
0.1200
0.5000
0.0700
0.0900
0.1500
0.1000
0.1000

12.68
9.83
12.11
12.53
13.73
8.78
10.22
5.04

0.09

0.43

1.79

0.06

0.00
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.348
348
348
348
348
348
348

348

. 348
348

348

348
348
348

348



348
349
350

351

352

353
354
355

356
357

358

359

360

361
362
363
364
365

443
444
445
446
447
448
449
450
454
455

0.0100
0.1700
0.1700

0.1300

0.1200

0.2100
0.2600
0.1700

0.1700
0.1600

0.0700

0.1300

0.1300

0.1300
0.1200
0.4400
3.7500
1.5100
11.4900
12.1000
14.8300
20.6100
12.6800
13.2100
8.5500
2.7000
1.2700
3.5100
2.5100

ErES
CrE
IRTAT 3
IR 3
IR 3

0.0300
0.0100
0.1700
0.1000
0.0700
0.1000
0.0300
0.1000
0.0200
0.2100
0.2600
0.1400
0.0300
0.1700
0.1000
0.0600
0.0300
0.0400
0.1000
0.0300
0.0800
0.0500
0.1300
0.1200
0.4400
3.7500
1.5100
11.4900
12.1000
14.8300
20.6100
12.6800
13.2100
8.5500
2.7000
1.2700
3.5100
2.5100

0.26

0.60

0.26

0.17

0.26

0.51

0.34

0.26

0.43

5.63

17.24
18.15
22.25
30,92
19.02
19.82
12.83
4.05
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348

348
348
348
348
348
348

348
348

348
348
348
348
348
348
348
348



456
457
458

529
530
531
532
533
545
551
552
555
560
561
563
564
565
569
587

588

589

590

591

592

593

594

607

5.3000
2.8800
1.6700
30.8100
0.1200
0.0500
0.0600
0.2300
0.1000
0.1000
0.1100
0.1300
0.1200
0.3800
2.6300
0.3500
1.3600
0.0100
0.1500
0.0400

0.0500

0.0300

IR 3
IRAT 3

"GN 3

R 3
IR 3
RT3
T
A AT

AR 3
qRHAT 3
LR A

"GN 3

°TEl 2
RT3
LR R{EI

qrEt 2
a2
qrét 2
i)
=T 2

a2

0.2400
0.0300
0.1600
0.1900
0.1300

29.2000 .
0.0500

qTEr 2
g 2
et 2
S 2
et 2
Eich)
TTEr 2
T 2
oTat 2

&g 2

dRMAT 3

5.3000
2.8800
1.6700
30.8100
0.1200
0.0500
0.0600
0.2300
0.1000
0.1000
0.1100
0.1300
0.1200
0.3800
2.6300
0.3500
1.3600
0.0100
0.1500
0.0300
0.0100
0.0300
0.0200
0.0100
0.0200
0.0500
0.1900
0.0100
0.0200
0.1000
0.0600
0.0700
0.1200
0.1000
0.0300
29.2000
0.0500

46.22

0.15

3.95
8.40

0.00
0.23
0.72
0.12
0.72
0.24
0.24
0.24
1.20
2.28
0.24
0.24
240
0.72
1.68
1.44
2.40
0.36
43.80
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575

575
575
575
575
575
575
575
575
575
+575
575
575
596
596
596
596
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608 15300 gorg 15300 230
609 09400 gz 09400 141
610 03300 @wg 03300 0.50
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KRISHAN SHARMA
VAIBHAV PANCHOLY RESIDENCE
ADVOCATES '

178 OLD BUILDING PLOT NO 9, JAIN GARDAN
RAJASTHAN HIGH COURT JAIPUR BADANPURA JAIPUR

M. 9982765049

Legal notice for taking action against commercial and
non-forest activities within the periphery of Nahargarh

Wildlife _Sanctuary _and _ demolition of illegal

- construction in view of defailed judgment passed by

court of Assistant Conservator of Forests.

VERSUS
1. Chairman, National Wildlife Board, New Delhi.

2. Principal Chief Conservator of Forests, Government of

Rajasthan, Aranya Bhawan, Jhalana Institutional Area, Jhalana
Doongri, Jaipur-302004 (Rajasthan).
3. The Principal Chief Conservator of Forests -cum- Chief Wildlife
Warden, Forest Department, Government of Rajasthan,
AranyaBhawan, Jhalana Institutional Area, Jhalam‘aDoongri,
‘ Jaipur-302004 (Rajasthan).

' 4. Chief Conservator of Forests (Wildlife), Jaipur, AranyaBhawan,
Jhalana Institutional Area, JhalanaDoongri, Jaipur-302004
(Rajasthan).

5. Deputy Conservator of Forests, Wildlife, Zoo Jaipur, Ramniwas
Bagh, Jaipur-302004(Rajasthan). ' |
6. Deputy Conservator of Forests Jaipur, Khatipura, Jaipur. -

.

7. Assistant Conservator of Forests, Wildlife, Zoo Jaipur,
Ramniwas Bagh, Jaipur-302004(Rajasthan).

8. Additional Chief Secretary of Forests and Wildlife, Government
of Rajasthan, Govt. Secretariat, Jaipur-302005 (Rajasthan).

9. The Collector, District Jaipur-302016 (Rajasthan).

10.Tehsildar Amer, Amer, Jaipur. KRISHAN SHARMA M&%‘?

asthan High Court, Bench Jalpur
::jah Garden, Badanpura. Jaipur-302002

- Mob, 9982765049 §o
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11.Member Secretary, Rajasthan State pollution control Board, Jhalana
Doongri, Jaipur.,

12. The Assistant Engincer, E-4 jaipur Vidhyut Vitran Nigam Limited,
Amer, Jaipur,

13. Chief Fire Control Officer, Jaipur Nagar Nigam Heritage,
Banipark, Jaipur.

14. Regional Forest Officer, Nahargarh Wildlife Sanctuary, Jaipur.

15. Authorized Signatory, Lohagarh Fort and Resort & Spa-
Destination Wedding  Resort NH-8 Kachrawala, Kukas,
Rajasthan- 302028.

. Sir’s
I served upon legal notice on behalf of my client Mr. Rajendra Tiwari
S/o Shri Shambhudayal Tiwari, President, NAHARGARH Van Evan Vanya
Jeev Suraksha Evan Seva Samiti (BRN: 8005220065001036), R/o- 100,
Tiwari Bhawan, Gurjar Ghati Amer Road Jaipur (Rajasthan) as under-

I. That Government of Rajasthan had issued an order under Section 20
of Rajasthan Forest Act, 1953 on 21/11/196] and acquired the land of
Nahargarh Village to be the Reserve Forest with effect from
15/01/1962. -
2. That Government of Rajasthan had further issued a notification No, F-
11(39) Rajasthan 8/80 on 22/09/1 980 under Section 18 of Wildlife
Protection Act, 1972 by which the reserve forest declared by Order
dated 21/11/1961, has declared to be Nahargarh Wildlife Sanctuary. It
. is submitted that at the time of issuance of notification dated
22/09/1980 the Boundaries of Sanctuary got decided.
3. That Gowvt. of India has also issued a gazette notification on
08/03/2019 by which the Eco- Sensitive Zone of Nahargarh Wildlife
Sanctuary got declared. It is also submitted that Eco- Sénstive Zone
o shall be from 0-13 Kms, around the Sanctuary Boundaires of
- § gg Nahargarh Wildlife Sanctuary. It is also submitted that by the way of
85 notification dated 08/03/2019, some essential activities for local
?[’ X Bl : ; e
¥8 residents were allowed and rest of the commercial activities were
fg prohibited. It is submitted that the bare pérusal of the notification
g" § dated 08/03/2019 goes to reveal that there are three classes of
o activities mentioned therein, the A Clause is about Prohibited
g g‘;g Activities, B Clause is about Regulated Activities and C Clause is
& § about Promoted Activities.
4. That Lohagarh Fort and Resort is situated upon Khasra No's 9, 10, 68,
176, 177, 185, 186, 187, 188, 189, 190, 191, 192, 193, 194, 195, 196,
197, 198, 199, 200, 205, 196/672, 189/659, 188/660, 188/643,

E— .
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v, -.

( 187/643, 187/661, 187/642 and 189/668 of Village Kachrawala Jaipur
and said commercial establishment falls within the boundaries of Eco

Sensitive Zone of Nahargarh Wildlife Sanctuary.
5. That Khasras No.9 is recorded in the name of forest department and
having the status of reserved forest land and in addition land situated
in other Khasra No's 10, 68, 176, 187, 189, 190, 192, 193, 194, 195,
196, 197, 198 and 205 of Village Kachrawala measuring 3.88 Hectare
is reserved forest land in view of record of forest department and
notification dated 21/11/1961 declaring reserved forest lands of
Vankhand Amer-54 however the reserved® forest land of above
Khasras has not been mutated in the name of forest departmentand
Major part of Lohagarh Fort and Resort is situated upon reserved
. forest land of above Khasras measuring 3.88 Hectare and thus
reserved forest land has been diverted for non-forest purposes without
there being authority from Central Government and same is

derdgatory to Section 2 of Forest Conservation Act, 1980,

6. That operators of Lohagarh Fort and Resort do not have any authority
from Forest Department as their establishment falls within the
periphery of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary and
also major part of impugned commercial establishmerit is present
upon reserved forest land of Vankhand Amer-54 and -thus no
commercial activities can be permitted upon reserved forest land as
well as Eco Sensitive Zone of Nahargarh Wildlife Sanctuary without
approval of Central Government.

7. That Lohagarh Fort and Resort is being operated at large scale and at
large level land use has been changed without there being Wildlife
Clearance from National Wildlife Board and in view of notification of

. EIA dated 14/09/2006 impugned commercial establishment cannot be
operated without obtainment of Wildlife Clearance and Forest
Clearance under Wildlife Protection Act, 1972 and Forest

Conservation Act, 1980.
8. That operators of Lohagarh Fort and Resort are not in ﬁossession of
"i é—g any environmental clearance under the provisions of Environrqenl
43.3 Protection, 1986 thus operation of impugned commercial
gg,, establishment is highly illegal and derogatory to mandatory provisions

"13 of law,

& 9. That operators of impugned commercial establishment have not
& obtained prior consent to establish and consent to operate under the

[ gpes

g g 3 provisions of Air (Prevention and Control of Pollution) Act, 1981 and
& 3§ Water (Prevention and Control of Pollution) Act, 1974 from Rajasthan
. State Pollution Control Board and same is being operated without any

authority in vague and arbitrary manner.
10. That operators of Lohagarh Fort give the premises on very high rent
for organizing marriage parties, destination weddings and other

: ; A -
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commercial activities of alike nature and it is worth mentioning that
heavy speakers and lights are being used by operators of Lohagarh
Fort and Resort which creates disturbance in natural lives of birds and
wild creatures and it is more serious considering the fact that said
commercial establishment is surrounded by dense forest area and most
of the activities are being done upon reserved forest land which is
-huge violation of Section 2 of Forest Conservation Act, 1980 and
Judgment of Hon'ble Supreme Court dated 12/12/1996 in case of T.N.
Godavarman. ‘ o
11. That operators of Lohagarh Fort and Resort have got bore-wells
established upon the reserved forest land and within the periphery of
Eco Sensitive Zone of Nahargarh Wildlife Sanctuary and extracting
the water from ground without there being any authority for
commercial purposes in order to satisfy their commercial needs and in
these circumstances operation of impugned commercial establishment
is highly illegal and derogatory to the mandatory provisions of law.

Therefore 1 hereby serve upon you this legal notice and it is
expected from all of you that Appropriate action will be taken in
the matter and commercial activities which are being operated
by Lohagarh Fort and Resort will be ordered to be stopped with
immidiate effect and illegal construction situated upon reserved
forest land and Eco Sensitive Zone be demolished and
appropriate criminal proceedings be initiated against operators
of Lohagarh Fort and Resort and it is expected from Rajasthan
State Pollution Control Board that Board will calculate and
finalize environmental compensation as per rules as early as
possible preferably within the period of 10 days from the date of
receipt of copy of this legal notice failing which- my client
would be compelled to initiate proper legal action against all of
you before National Green Tribunal Central Zonal Bench

Bhopal and you all would be jointly and severally responsible
for all consequences arising out of litigation. KES s l
L a0 Tt
SN o 285
Jaipur Dated 2.7 ) ] lf’ 9+2Y W nﬂ.‘gna%:“&;a_m?‘;’znurs Faithfully
. gaddli 65

na
aaPCacet 09821 (W aibhav Pancholy)

ok ¥

Note- The copy of this reply has been kept in my office so that it may be, (
. @
treated as evidence. N
KR.' AND ASS%{.«E& -

* igsthan High =nourt, B2nchrJapur
~Garden <
K 650

M

wor Inerer. 1020 0z
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Aoak: frlle  2/&

¥
" Reg. no.~coop/2022/JAIPUR/203739 BRN.NO.-8005220065001036

ATENTe 991 U9 g-goilg gRall
Td war wfafa

20, YiHN HicN, €S 1 71, IS TR, FTAR (T9.)-302003
86—, fart wa=, ok wrdl, A% Hion &1 T, IPR VS, AR — 302002

e e DS
Al — 9214886314 AL — 9672000092 Al — 9887567836
® HHID TB(01) / Rrema /2024 /184 - 195~ &% 03.06.2024
Ham,
1. ¥ AFg, S5d TES FHe (CEC), T W, Ivaeayy),
7% el |

2. T, A IS ARD A, TN TR 97, TE R |
aﬁﬁﬁgﬁaaﬁam)wwwaﬁmm

w S|
W §= 99 GES (B1%) 3RVY Wad HeEr g
g@mﬂﬂmﬂﬁamﬁma@aaﬁwl

& 6 A Y T WD AR IRGE 79T |

5 e, MM g T WRES I SRR | 4Bl :
“ 10Jﬁ1ﬂm€qaﬂmwl ,
o £ A7 11.58M ST T WRES 99 o RRATER SRR 9 wfaa q‘@w

S8 e DHA AEVIG  IRRVA B AHAT WM AR |

oy 12. ST STETS IRH IAWR |

fivg— SRieE SuTT W@e SAR @ FEF I AR A9 5

UM FERETT SE AN TEde ARY R T
P U4 WU TR 64,27 W & 99 dcleva R § o=
T @& 99 oWd S9 § TO9 @RI R 9,10,68,190
ot & adam & Aol @eRl @ 9 e & f a9

E-mail ID - edcnahargarh@gmail.com, Helpline Number - +91-9214886314
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IftgET RA® 8.03.19 T4 FFHIY Watew <A™ @
ey RAT® 12.12.1996 T IR Y- Tored AR 1978 B

AR H8Iey,
SR fvarrid w=<ifa 73 & 79 4 Mo Feager 8-
1. 9% & & #8icy urff a9 5 @ 991 v R, sieal of @

TAT ATENTE a9 U§ JUeid gRe U9 faery Sar wfdfy a1 anger
g Afft &1 Steg A3 3R "= guiaRer U§ AEe InARvy @t
GRel Ud fam &1 veaE Stwd 2, weff @ wRem @9 wd
ayoiial @ gRem v e 3§ v iy wad @ qur awa—a
W 99 U9 FUGilal & Ge Ud fade 2 TEerTeddr g
el & uRfl @ R gR AEYe WY @ gl U
Rafe TRl SEa 8 % 9BR @ Whd vd SR PRl
5 & dor iRaar afafafEt &1 e § arer <ares g
STB FHAT AT B S— AW BIS YR, IHH THrer oAt
BT 3 fspHvT, SIReg A # R ol & fbew gfem &
YR, AfER AT <4l AT (F81E g9 BH GHNYI) TaRdT Do
UHRUT H AR PRy A3 ¥ 3y vy A ufy F urdt
YHRUNIP] ERT SPARYT &5 H dy w9 W Aenfa & @
SFRYY YBR[ G 39 ISR & JqY YBNUIT DT AT TN
3. B wHd NIAEUA. FMHY GOl B A G IurR A

E-mail ID - edcnahargarh@gmail.com, Helpline Number - +91-9214886314
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U S A9 BT BT Fhoral G weparrT T it ERT v
T fLaEgd. A oS gR WeR ff @ 1 T
PR UR fI9Rare! o AT Al rarn 1 € 98 8 grii @)
T gRT 99 fA9FT 4 Bl WRMER @ U & gEUART & A
ADYTT HEIGT B UHE SRR GRS 35 oNTE.UH.U4. ARSIl
oy faurfia srfes ywarfaa sar = 2

. 8 © & #8Igy I FEAREIEN S dAIBOIEaN e ISy BHiD
07(58) & /61 fRHid 21.11.1961, ERT VoI 9= ARy &
R 20 & I 99 WS APR 54 B YA BT 9% 15.031982 &
IR a9 GIffa R Bg Tolc IRRGEET 9N @ T & e
fe=ies 08.03.2019 & ARGAT & i & &3 & g WAfRT
S o "IRG fFar o 9@ & | ufy o1

. W& B & um wveen 9% defoaae dedla seR R
AR P I R RAE P IFER TN G TR 6 %

REAT G TR 4 &% 1.88 8. Ao &7%a & JgaR 6=
TIRT ¥R 10 &3Bd 1.88 B T WU THX 4 &% 081 =
fie ferme  STER T WERT TR 68 &A% 0.81 . 3R
QT T TR 27 &% 023 ¥ M dEvd @ IFER T4H
GERT TR 190 &F%d 023 B & O f&% a9 dewa RaE B
FFER SH R G 9 S &% a9 AT B A A
RerE ¥ sma == 8 | ofy wem—2

. g8 & #EIcg UM HoREel S% GIefodard NS 3R ATl
THH B HARPR ¥ ded dere G I @ Rad e
fefics) & ufdser @1 Ioa FaRT W e G S fbar T
a1 T8 @m uHre H & See dere g ad 4 & ade
WY TR 9 8F%d 0.3 B 9 WA TR 10 4% 1.88 B d

E-mail ID - edcnahargarh@gmail.com, Helpline Number - +91-9214886314
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G 7THR 68 &FAhel 0.81 B Ud @RI TRR 190 &% 023 &
A ) gaer Fgaids FEr aR W § 9w @R TG @
e aawe | MM fear mar o urmn = 5 Sea @ TR
RN GO T5R 64,427 ¥ Sfed g¢ & ol & 997 I R
% ITAR g9 AP & AW eI & 39w wWe Rig & S
& & BIed olierTe WERT T9Y 9,1068 T 190 BT I YA W 3y
®Y 9 AfHHT TS ugw T ave e afeffEr @
ol #R el B forad gega: a9w urdl, U urdl, eeed
9], 93 AR T 9 7 # nfdvEnh g aige ve wiee oy
anfe &1 gwara A orar ® Ry o i dl & fRerer § g
. B Il & aur S goiH wfdaar o sor A1 on @ 2 s
UHR HAld & Sad Hed g G ARfE 1980 & wraemE
B W IAYT & | Helei— 3

. T8 & #Eicy €cd dlere TEVIe IUNig NIRVY B ga)
weE §F A R @ Poaer Rad @ fAafa o s
e 9§ gd o fumT ud quee aides @ew a1 § i
forar e ate o Wy Wareae gRT 9T wem srEfEi ura
f5d & 99 &3 d du Fwi oxe wEufe TRRRE &
Hare fFReR & 99 &3 | 9y o Affa #R T & o &
ARG gHI HEAd WA ARgEEr RAiE 08.03.2019 & W
Seied B

. T8 & #Ekg Iow P erfen aeiieR ek gR1 Ade
G THR 9,10,68 T 190 B AW fRAT® 9@ #t a9 RAurT & wF
A SIS el a1 T ' e RO S @R RN UR 31ag
wY H AEBAOT Td S= B gHT § O 6 W wY § a9 g
SR 1980 &Y GRT 2 BT IFUA & |
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7. I8 & #BIqY BIcd dlerle Halad @ U9 Ul dold aIs o

e Iufcal N ww e 2 9 8 Sad RA] § &8 fogeaw
@ gY e gl &1 SUArT Ue ddifie Sew @ forw fdan
ST & & s arer @de wfda 8 @ 9 SeEs i
fegmer 7 3UF IRW H T UBR B g B FI PN < &Y
S R HREEl v FerE A S ger 8

. I8 & #8Icy BIcd BN 9aa® gRT 34 8icd URER § o

@l gl ArSs WEk &1 SUART fhar wiar & aur Wil "En §
St snfereraroh )l @ SEN 91 U, Wi UGEV, 9 @l Hguol
BraT & S & gafarr &1 9 afa ugan €

9. AR ERHR YIERYI 3R a9 Wid H3Aeid gRT e died &+1%

19.08.2012 WISl wa¥ 6—10/2011 WL grr we g faar
TaT ® & eFe e iR 9 g epaRey @ Eer & 3R 9t
3ol Wit WM & oreR BE W Fawle TRRR e
&4 W g gaie Tl &1 aEes e fhene JuEe
qEes TSP 9 HRAEl Jfoenawds €| 34 9 ¥ AT wdrE
AT & ARy &6 04.12.2006 Ve GERIE 407 /2004 #F
TEes Wgh fhenm & Waw F frdy R o1 99 ? 3w weR
W dlerTe REE ¥ discs d3% by 78 dvaay 9ad
b2 WHR B ARVGIAT UG "= Gafea Ay @ e @)
T B B $H UBR I Bled & dareq Ay ey &1 gsr
W A 99T S € & Haes & g M w9 9 REd
a1 A W) g FEi wRS FEE A @ ey R 12,
121996 &1 Sauq fHar 8 T e $H WWfed S @
ARG 8 ATH 2019 BT FARGAT B AR GHIT Srgwe &
=

E-mail ID - edcnahargarh@gmail.com, Helpline Number - +91-9214886314




146

P

I HAWE Sif 9 e @ 5 am swvarer Se Sefeary
P G TR 9,10,68 T 190 @I Vo Rare ¥ a9 fd¥mT & W
A XIS HRANT W4 U7 BIed WIBFIe §NT 6y Y Saa @Rl
WR ¥ ARFHIT P TR 1 AT D Fear F fomr w1 qew Ay
el B el W) el W HEee 7 oY var € 9a @ent a1
S 0% Y diSce ISP SIS W FoiNd TEl B Wi 99 a% 9aq
T R B Vb1 T T e dlwre B 9w e 9
d S EfeRer @ &f7 ugaE s @ Swel afiyfd @1 srwe
w9l § PP GAGS | IYA AT WY WRT B S9 99 IRERT ¢F
o frT & aReREl @ Reae @Y siadt & s R

o SATRATE | I ARIHHOT gl |
BEICICY
ot S8 e
, (e R
e — SWITTFER AIEe 99 U9 g,
GRET Td qar affy
I TH(01) / RIbrIT /2024 /196205~ f&sTi® 03.06.2024
° wffel FreifeRea &t gEart vd smaws srlad &g T 8-

1. 39 TEUIGR MR & T ) fRded 2 fb aar Fexmamer 3%
BT WEY Y 9,10,68 d 190 @I Vuikd Rare § @+
¥R & 9 dobld 991 F 3HA SIS & Bl e HY aell
S TR W ¥ ARAHAT $T g $1 2pawen gAkad a1 |

2. S &= ARMSNI (A1) ISAH W Ueld $gidt s Wagy
dl T X PdgT & b glea dere M FwREEn 9%
dfeaEard TEdid IR BT SR B UN FEigs ©
whifoeie 19 swizs ¢ aTiRe @ AN IS BEiad o
Ul el © a1 Blce Walcie gRT Eleel & el U g9 &9 #
SR a9 B g fsar o wer & g oy vataeola fRadt o
Jogs B @ B 9Pl " B Bled 9ded B W
e afgfd e age fad @Y qon Sa Eled o
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TIoie el als @ ISy HHid TP 14 (23) Uifert /R4
d1 /%1 /153— 189 fai® 02.06.2020 & AR FAR X8 W H
I & Ry PavEs @) IaEdar & glcd @l doblel A
BT BT HE P |

3. e Fdee wEicy, vdes fAurT o WReR wied ¥ad
GEHEl Bled URER TUIEEd] SR 302001 BT UMT #R
e & f Scd dlere UM FuREeT S% arelaaad aedrd
IR e SR 1 Aud dRed gN fa4 a9 fawer @
Il & vd faT arges AS® dond @ fog Bled Ao &g
TR Ud SIgHfa U3 B acdblel R R 59 sEied Bl 7
fRew & gRa &7 &1 o< ™|

4. HeldS T s—aqY, W.RARTATE. SR & T @ Fae
® b aue s & gr1 {9 a9 fRarr 3 el o akes
TAEE TR @ Bled dlelle UM HeNEdl % dibiordard
e AMR RTem SR & Fewie fiya daees W @R
fear & o & a9 wvewr afdfww 1980 & dvd uRE @
N H A1 B AT ThId WG 9§ Bed B YT FaRE Pled
T 39 sried @1 7 Raw # ga o) fRee & fov s w@g
FfdTd ®7 9§ Rrer 8|

5. &A1 g9 JARBN, I, SR B UG X Faga ¥ fF s
O TN 9,10,68 T 190 @I Vog Rale # g9 fowrmm @ 9M
I XIS pRaF B g gRARTd & | € Saw @R
6 U AfTHHYT BT T PP TP HIUAE! B BT HE
Gad

6. MM SIFY 99 ISR TuWg AETTE @ URd I e #
& Bled dlenie UM Havdiel ISP AdUErd dedld 3R
e SR e 3@ dufea WM sfgEe 9 sfRgfua @
FIATaR AawE FRAE FH 6 FE |

7. T Ul 1T §p9 P UNT ) e § 5 e ' TR
90,1068 d 190 ®I U RIS H a4 fAurT & w1 WA A
FRAF B AT YRGS IR F A Iaa @wR F B g
JAfIHHAOT BT ea PP AAYAD FRIGTR] B B P B |

8. % HU FAR ¥H WAR WeEPR Tsdwe oM S
T SAR B e TAEeA Ho e dR e ® P 9o gawor
Bl TASILE. Fgd A AT & GHET U R B Drafars! o
BT H/UT N |
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9. MM HiYY HEIRY eI a7 U9 o oild &l U4 qar |affa
o UT X o & & affy e @ 9w R smaws

BRITE P BT B DY |
10.<ferd 9=l |
o/t 'z&i}'M
(o fars)
AETE 99 U9 gOuia,
YRem qd qar wfafy

ERZI3258995IN IVR:4982233256995

5P RAJASTHAN SECRETARTATE 5.0 (302005
Counter No:B,B6/06/2024,18:20 W2 1
To:THE SUB BLOCX OFFICER,AMER T el
PIN:302678, Amer 5.0

From:RAJENDRA T1,29 SHANKAR COLON

Wt:434ams

Aut: 35,48, Tax:5.40, Ant Paid:35.89 (Cash)
{Track on www.indiapost.gov.in}
{Dial 18082566868) (Wear Masks, Stay Safe)

ERZIIZSEITIIN IVR:49B223358973

SP RAJASTHAN SECRETARIATE 5.0 B
Counter NoiB,86/86/2008,10:0 - ‘

To:THE ASSISTANT,E-4 VIDHYUT VITR-
PIN:J82628, Aser 5.0

From:RAJENDRA T1,29 SHANKAR COLDN
Wt:41800s
Ant:35.48,Tax:5.48, Ant Paid: 35,08 (Cash)
{Track on ww.indiapost.oov.in)

(Dial 1B0@2666858) {Wear Kasks, Stay Safe)

ERZIZZ5R98TIN IVR:4982233256987 Al

5P RAJASTHAN SECRETARIATE 5.0
Counter No:8,86/86/2024,10:20
To:REBIONAL FOREST DFFICER,AMER

PIN:382028, Aser 5.0

Fron:RAJENDRA T1,79 SHANCAR COLON
Wt:4Z80ss

Fot: 35,48, Tax:5, 40, Ant Paid: 35,80 Cash)
{Track on w.indiapost.gov.in)

{Dial 1B8G2666848) (Wear Masks, Stay Safe)

ERZI3Z50BBSIN IVR:6782233258685 wyufly up

5P RAJASTHAN SECRETARIATE 5.0

Counter NoiB,86/86/2024,18:26

To:VANPAL NAKA (KUKAS ey
PIN:382028, feer 5.0

From:RAJENDRA T1,29 SHANKAR COLON

it:4580as
Ant:35.48,Tax:5.48, Ant Paid: 35,88 (Cach)
{Track on www.1indiapost.gov.ind

{Dial 1B@02665848> (Mear Masks, Stay Safe)

ERZIZZG1067IN IVR:6962233251647

5P RAJASTHAN SECRETARIATE 5.0 (3629
Counter No:d,06/66/2028,1: e
To: THE SECRETARY, ENVIRONENT (R

PIN: 110663, Lodi Road HO

From:RAJENDRA T1,29 SHAMKAR COLDN
WtiélBoms
fAat:70.88,Tax: 10,88, Aat Paid:71.8@{Cash)
{Track on www. indiapost.gov.ind

{Dial 1BB82566B58) {Wear Masks, Stay Safe)

ERZIZZ58B97IN IVR:4982233256899

5° RAJASTHAN SECRETARIATE 5.0 (362085
Countar No:B,B6/06/2604,10:8 7
To:THE TEHSILDAR,AMER -
PIN:382628, fmer 5.0

From:RAJENDRA 71,29 SHANKAR COLON

Wt:4Z2oms

Aat:35.40,Tax:5.48, Ant.Paid: 35,08 (Cash) :
(Track on ww.indiapost.gov.ind s
{Dial 18867666868) {Wear Masks, Stay Safe)
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Reg. no.-coop/2022/JAIPUR/203739 : BRN.NO. 8005220065001036

ATEXTE 99 Ud TUSilq e

, YA ATy, WO9Y (¥791.)—302003
AU HT T, JPR VS, TEAR — 302002

aeTE EED DISTEGE
o fard A Ao sy Ao
HY. — 9214886314 HY. — 9672000092 T — 9887567836
ERU—9F"

HHi® THB(01)/ Rierad /wRvr 93/ 2024 / 380392  feHid 25.07.2024

HarH,
1%@%@@@%(&03@%%@#

zwmaﬁamﬂéwmw 7 Reeltl

3. AW T= Wi Heley I R WNE aivaed SR

4. A JfIRTT g7 |l (37) IoRM TSR A FEaed SEgR
5%%@&?@(&@@%5&&% IRV T
Hodlg WF SagR |

. HFH W I g9 e ([§1h) SRUY Haq e § WagR |

. A W e USRI GleltF Sgid a8 oiagR |

. 39 &0 99 6@ WYY WG HaT |

HHE & 77 WS Tl IR |

10%@3?%61@1

11309 SU T S 99 wilg (AfSurerk SRR wd Wiy AT e
ECTG  IRINVA §T HHET S TR |

12. 3 SUEvS IRGRT IR |

© o N>
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HEEE TP @A dedie AR T SR & 9F @R
TR 64,27 W f 99 deleva R & a9 {9m & 99 ama
W & TOHF @YU TN 9,10,68,190 W & adwa ¥ Feh
@GR! @ 919 e & & o9 9% W Scg dlEre gN
M WY W AREI XS yaw i e a9 fRmr at safy
Uq fA1 dEee NG doNw @ H9wIldd SieY g Y U9 fafr
frog five e, o s, W, 7 -9 A om
LICGE

39 BAIGY 3 U3 HHid 184—105 fRid 03.06.2024 & B9 H

afsfiag o3 @ &9 § 99 2 & 39 oo™ @& U3 HEie
184—195 faTi® 03062024 ERT AU © & PG @ a9y
=TT UHRT § JT PN AT AT| AT Y G B ST
¥ a9 fear mr o & favg=afa wevor & $er wd gwrdt
HIYATE] deblel GHREa HY TT JEHHYT B TaR I a9 A
B I ¥ gad e, Wy Wia w9g Fdd 8 9 @
ggEr A1 AU T S ST R YHWT H DS HOR BRIAE!
IS H FE A T 8 @R 99 A W gY ARpAY B el
ST 9T off b 999 99gvT ISg9 1980 @ 9T 2 U9 ARYIS
SUEIS JARGAT 08.032019 TF AT Haied AT B ST
fasie 12.12.1996 HT W IJoored 2| a9 ) @ sRfe 9§ U
IR B W & P 3w T & FEiery gRT WHwur § doprel U9
HOR BRIAE IJHA H AR |

It S W Fde 2 & govor B THRAT B @d §Y T
¥ Ieg W Oid G Bl Sd NP WHI H PR SRR
HEAH BT BE BN |

. g9Ig uref}
YN
Torg fErs
ggfexor e
P 29, THY DA ,
IS B AR IHIS IR SR |
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Reg. no.-coop/2022/JAIPUR/203739 L BRN.NO.-800522006001036
ATEYT¢ 99 U9 g-goilg geeT N
U4 a1 afafa oo Lo

29, YHR B, BIaT DI AR, VAW TR, FIIX (191.)—302003
66—, farel wa=, ik uidl, A% Ao ST I, IR IV, TR — 302002

e el DI
Toe faers S Ao AEwHTe Ao
Y. — 9214886314 HY. — 9672000092 HI. — 9887567836

ERU-T"

D (H(01) /Rea /TR w3/ 2024/  462—473 RIS 23.08.2024

1. AR Vo), Sd TuEs B (CEC), 9rvgey wa+, Jvgenyy), 7 el |
2. JUTHA, WA dISce AR S, SR YIIaNV 994, T8 el |
3. T 7= WfE RIY I WOR NE 9Eaed WagR
4. A IfReT g wfE (69) Ioe WeR U Sfbaed SagY
5. 2 T Pogey TR (@RgE) AT T TEVG  IRON T
qadE I TR
6. M W G4 o O (81%) SR HEE e § iAW |
7. A GEW GiYg ISR Uit dglel ahs Wiy |
. #N9F §& 99 @S SIIGR INTGel 7a |
9. MM I &9 WD TG SR |
10. 3191 99 a9 &S WYX |
1159 SY &9 WES 99 o9 AATeR AR U9 W AfgT end
TEVE ARV DI HHCIT W IR |
12. 31 SuETe ARSR JPR |
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ST I EES TAR P I I IPR A FHE IH

FIREE I G OIE TEUd IPR RTeT TUR P Y4 WEw TN
64,27 S f% g7 selew Rad § a9 foum & W aWe X9 & g9
WET R 9,10,68,190 W fF W § Ol wWERl @ W oY ®
& o9 9 W Sica dlere §N I ©Y ¥ AfHIT e Ugwr HEior
I 79 faam @ agefy g e aEes TET e @ TEwiie SRl
8g 33w yd Rfy g fre S, fom S, Wdai, @ g—aRad= &

SiaACICO|

ey —

HIR G,

TH BIG & U HHIP 184—195 fRAIH 03.062024 UG YT HHID
380392 feid 25072024 & 9 &

wffid v & w9 ¥ Ades ? & 59 oo & o m9ie
184—195 f&¥i® 03.06.2024 Td U3 HHIG 380—392 o+ 25.07.
2024 ERT AW N & By B 9y =wia yeeer F S7ard
YT AT AT| TN A9 T B pEey § e fBar mar e
& favg=ria yexor § $oR Ud gl SRidE) deplel gHREd
N AT AHAU BT gaR F@ 99 YA BN AfamHT | qad
FN9, UG WK G A 8 W @ 9vEr] Al 39 W D
FIAT GRT YHIOT § PIg PON SRR 3FT § T&l oy Ty &
@ 99 4 W gU JRHEHAYT BT & TSR T TEA Tg W
g a7 & 5 Saa aftpaor &f axam # e e & sEied)
3 A9 Wafa WE RN T FHR0 G99 F W & yvEr W S99
TR HOR PIYAE! el HeAl I8 g & b S sy Aol §
JUS BRI D ARG Td HHaARA] BT Wde Td 9ge
WY ¥ Gl @ € o1 6 a9 weor @ o S @ g,
T I T AT 1980 B URT 2 T AEVG SUES
ARG 08.032019 T AHAN Wdled A & AQY [Qid
12.12.1996 BT WL St 2| AU T4 & DG 9 I& IUET
P! o) & & g o B SfeT g1 YN § dohlel Ud HoN
HRIATE] IS H o |
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I 3EE & dea 2 5 gavor @) TRar @ d@a Y gaIr
H 99 W Wid & &I o PND BW § HON BRGE!

FAH B BE Y|
PR GICS wreff
Za:gﬁ'ﬂ“q
o Rars
gafawer e
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 21 2 OF 2024

RAJENDRA TIWARI
VERSUS
UNION OF INDIA AND OTHERS

AFFIDAVIT IN SUPPORT OF DOCUMENTS
|, Rajendra Tiwari son of Shri Shambhu Dayal Tiwari, aged about
45 years, resident of 100 Tiwari Bhawan Gurjar Ghati Amer
Road, Jaipur (Rajasthan), do hereby take oath and state as

under:-

1. That | am applicant in this case and am well conversant
with the facts and circumstances of the case.
2. That annexed documents Annexure-A/1 to Annexure-A/11

are true and correct photo copies of its original/office

copies, which | believed to be true and correct. ‘o'm_(!)\
d
1y quey
‘3:5\ ngﬁ 3 DEPONENT

|, above named deponent, do hereby verify that contents of

VERIFICATION

para no.1 to 2 of the above affidavit are true & correct to my
personal knowledge. Nothing material has been concealed and

no part of it is false. SO HELP ME GOD. M %"“Sﬁ‘
W € .

<
DEPONENT
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\Bp Tikkiwal, Forms & Stamps Vendor
" 11/1329, Malviya Nagar, Jaipur

VAKALATNAMA

Inthe Ntd'i‘((lf%’}q.-l (nNeom Ty buw ol ('7—* Bh&fnd(M'P)

case (081 G mal ALLL b wane, !10 LM
- R%i' omdAa Tl wand
VERSUS

Umiom C-"J ﬁfmh o 4 @JH'),LM

KNOWALLMENbythesepresensthatlfw_etheundersigned Q Lj -’FMA aT -‘ILJ GUL; Q’u
th' ghaw bl dauy) Trw e, Rlo = 1o o T/ Wani RhaWwaw
y ! il o 9] l_ -.
Cumd{um(.i)mh Amer Read Tes Ifuu
- inthe above case do hereby make, constitute and appoint
shi_K&ldhan fhafme, T'Nt thatama, Pabam Hhagagg,
Vathlhall Pam ¢ g L&d AdV -

my/our true and lawful attorneys, for me/us in my/our name, and on my four behalf to appear plead and act in the
said case, and more particulariy to draw, make, present, withdraw, amend represent and verify petition, plaints or
written statements and to make, present applications or petitions in the court, to present, withdraw and receive
documents and any money from the Court or from the opposite party either in execution of the decree of otherwise,
and on receipt of payment thereof to sign and deliver for me/us proper receipts and discharges for the same, to
compromise or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw,
make present, withdraw, amend and represent any memorandum of appeal or cross objections in any appeal
arising or to seek reviews or revisions of any judgement, decree or order in the case, to appear, conduct and plead
in all such writ/appleas/revisions and reviews, and to do all other lawful acts and things as effectually as I/we could
do the same whether being personally present or otherwise, my/our said counsel is/are also hereby authorised and
empowered to instruct, engage or appoint any other counsel or counsels to appear, plead and act with or for
him/them in his/their absence or otherwise as my/our said counsel my think proper to do so, all acts of such counsel
or counsels shall be equally and similarly binding on me/us as if done be my/our said counsel and as if done by
me/us personally. .

|/We hereby agree that if any part of the said counsel's fee remains unpaid before the first hearing of the case or
if any hearing of the case be fixed on tour or at any other place except the usual court premises, then my/our said
counsel will not be bound to appear before the count. The counsel's fee now settled and agreed to is in respect of
this Court and for the pending proceedings only. Any fresh action hereafter taken will entitie the counsel to fresh
fees. I/We also agree that if the case be dismissed in default orif it be proceeded ex-party under any circumstances
whatsoever the said counsel shall not be held responsible for the same and all whatsoever my/our said counsel
shall do in connection with the said case, I/We do hereby agree to ratify and confirm. Any costs awarded int he case
at any time in my/our favour shall form part of the counsel's claim and shall be payable to him/them in addition to

histheirfeesinthecase. | ) o) L]w a\l 4nam the [’:,] Mo 41 (ow
INWITNESS WHEREOF I/We have hereto set my/our hand (s) at

Mep No+ 9290 g9 6517

the day of and delivered to the said counsel(s)

Accepted ‘
|\ —R\gaf] 2000 . )

qum %&,\,_ '?l?ﬂ . ig&;ﬁ{ﬁ =
/,_/’ (y{\ &;+\I1_J 3.

o R) 1523 N
‘Jalﬁm_\}?} gq\ 19




